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SHRI RASABEHARI BEHERA—
contd.

of people have been rendered home-
less, T have lost their cattle wealth
worth several lakhg of rupees.

In view of such enormous loss, I
make 3 fervent appeal to the Govern.
ment to rehabilitate the people to a
safe place. A central team should
visit the flood-affected areag to assess
the loss and sanction advance relief
assistance forthwith,

I demand that the Government
should take special measures to avert
recurring floods in this area. This is
a question of life and death of more
than 50,000 people. The raising of
embankmentg on both gides of these
rivers should be taken on war-footing.

14.05 hrs,

APPROPRIATION (No 3) BILL, 1980

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): I beg
to move:*

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateqd Fund of India. for the gervices
of the financial year 1980-81 be
taken into consideration.”

! A" ¥ I (9
qH FIEFR FT T@Gs Iy @A
Fafaefce e F & & o1 &1 &
7 UF a6 FAT AGAT F | TS ;|
g wHI @ ag g1 g v wgms
TS KR! &3 TE 8 1 X aAMIA
4 &7 91—

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): Sir the Appropriation Bill
coverg all grants and for all Ministers.
Kindly have a look around, at your

right. Except the Finance Minister,
there is nobody. This ig most unfor-
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tunate. Mr. Speaker was making
observations about Memberg not being
present during the Question Hour, not
realising thay they have other pro-
grammes, But the Ministers here—
for whoge Ministrieg grants have been
voted—are not present, Thig is most
improper.

MR, DEPUTY.SPEAKER: The Min-
ister i giving a reply. (Interruptions)

SHRI K. LAKKAPPA: You cannot
obstruct the proceedings of the House
like this,

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, it has been the prac-
tice in the House that since some
Ministrieg get guillotined and ques-
tiong may be raised gbout those res.
pective Ministries, the Ministerg res-
ponsible for these Ministries, particu-
larly, alwayg took care to be present.:
Thig courtesy has always been ex-
tended by the Cabinet to the House.
It ig regrettable that this practice has
not peen followed thig time.

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, T have been
briefed on al] these points, and the
officers of the Departments are here.
Cabinet responsibility is a joint res-
ponsibility, and as long as ] am able
to answer the questions, the other side
should have no objection,

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to authorise pay-
ment and gppropriation of certain
sums from and out of the Consoli-
ed Fund of Indig for the services of,
the financial year 1980-81, be taken
into consideration.”

Mr, Moo] Chand Daga.

off W@ «x g (qrEY)
JuTensr wREE, faw @ ¥ 1417
FOT TRAF I FT I qw foan
2 1 g A’ Y wd-;qAeqT FYF IS
T, TEE AT TF  qrEw QAN

*Moved with the recommendation of the President
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T T o & wwewr § e e
s A F @ T & Wk
W fggemT & w7 Wt w aga
7 g o g

AT § WS qF T qH
T oiffer 1% 7w o7 @ §
few IR aCET N w@AT A g
FT TIEAW A AT | I L
IR TN W A qEwdar qfge FT
AT 1 @ g ar @ qerdnA
T FAIT AT FWOT AT 15 FOT
T F1 gAafw A ol | aoraE
N wigs gog o T & fw
g 15 FOI WY F¥ gaafow &
¥ |

IR T F JWA G
AR FT & fF gw AniArgsE d%
F HNF W@AT A@T § | FATA AC-
FFAT FEAT F@ar T @ g WK
I 9T FE qF A qWE TG
g 1 1979-80 ¥ gwTw Fw faw
g7 11,396 FUS TIq, AT T T
ag 9% ®T 13,310 FUT TWA
™ §, WA, UF e § a9 faw
1,914 FUS WA & FAq 3§ TH
2 | T T MAIIER QS F

WY AR TANE ¥ O§Y ¥
fd sy & ofen SoF amEee
TR FAAfET ¥ gfaudr A
g T § AR AW F e A
TR T A ) R A F
Q% # A ofeadw af wmm
T wgk N, T w-
wifedi &1 wgm€ wen 7@ w@r
Afsr wiar & 40 sfana QA =7
W F AY QA A W oey fafre
7w afow Wt 7@ Frerft &1 sy
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wifes fagwar, feadfe), ag o &1
T FTE & w qur A adwr g,
foed ag fawmar 7 & &7
fegeare & awe &1 ¥a@ OF FaA
8 T Wifgy & gw aoe & T
¥} @A NFA F7 @&AT TG T,
IR AqEEE AT T X, SAHY
e Jrzdy w7 F5 ¥ T Afew
ITHI TUfREH @A FT TH, ITHT
FW FW FN AWAAT AR FT A
FE o417 7 T AT BT @ A
T RAT § ?

TNAG FY I FY AT g FF g &A1
Trfgq s fr afew arw Trefaefad |
o % A gum ¥ g waw fw
wrefaefady &1 aa1 AT AT W
WA FATfE) F a W7 MEd
& e o W N T Qe §?
T @ fro g o fawir F
oY @R fewmt 1 FEE @ O
a1g # 9 &, AfFT 77 fw fag ?
qTT 1Y A ;A I7 TEFAT &7 |
OIS S &Y FT gAq g 7 ar
FT ATE F1 T 7aod & & S wwey
gEATE IS IS W FO ¥ fog
iﬁﬂﬁmﬁﬂmgma: a1 TATRS
qweT & W &, a| gu W€ @ fag
Ay faar arr wifgg? 3@ AR
¥ O T IO WA IO} A®
THFAGHA &I g7 THdT | AERAT T
F arar qr v TAat # I TR
fRRelt | I |YA FT TIUSY I7 9T
faa® 0=t &Y ag g N faan oy
g4y afew &7 e &1 AfFT "o
T #1 ag K fraar av g,
I grEa e fre @ &

o foer & i & & & o)
& ¥ uF @ ol e mfzfemr 40 &
w1 T & fis e TdeA FRawd
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[ qw === wamT)

DA T0fgT 27 g F Nfore F w13
afFT oo faaq ara ia Tg, IR
TIFAT W W FTgld W@y
g&r &1 g a7 w9AT gaafe geee
TAFNF § AT AR & | 99 FAT
grr f& ot gl mtene qar & @
g Wl # qg AAgIRIT | 1AM
I /T IqAT A7 I FI NG ey
¥ 1 3@ sfzfsa A7 N grRem oy
fs gw at & fmar 31 393 fag
AT 30 AT & T AT gH 319§ 417
g ¥g 954 ¢ f& gw 7 d@fqum &
3q wifzfEa 1 aup T foar ) foerr &
X ¥ A et gAR AT Y 7T fawa-
farrara #7 9T §, 9g @1 wwETT &Y
FrAx § fa& fdr grem gardy @ @
g1 qrm Mirdie nqFma o= g
21 FrEt AT FAS A dEAT FH 707
FTE

TAX FATIT A9 ¥ fHAAT weand
AT g HT a¥dT & FaadT T A3
B HAT 1 gEFT FTOr FqT g7
qZTH WIZT 3 efaeq a&uma | o1
FOS T T&AT H AW IFTCZ T 8 |
gH I+ wmaraHe e &Ar anfgy
T F1E FUFATA FT 9T 4T vy |
AfFT ag g9 A& T qE )

AT HAT F T F ITCF W
grar g e feady e ga1d sy 9
TAFH 249 ¥ GHATE | 5 AT 1
gAqfr & FAT AFT THW IHAT &
5250 | Q¥ 9TE ¥ I§ q@ IF &
892 § X AT T§ AT@ F FAA
2149 ¥ | W 965 FT ‘AT @Y
TAFW €39 FT IH1AT § | T Well AR
F I ¥ A g § FF g dqw
FI TAT T A THAT § WX TS
FEX AT AT FrEA TV AE §
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LT FEET IHE & WI /T AT
T gt @ orw
T {1 % oW aTE T SRAT§, W
W TE fF T faw s favg
¥ ¥\ # S gl WF a9 A 91
qr ¥ oF BT a1 v qor 9@ fw
N afrs soF agi mifsqm & o
frame @ T § sawT @i FY4 aq
ar ferw fafaeeT 7 wgr ar f& qro
qqt ITq Fg« faoar @) ag g@
gl gAT 41 3 FAT 15 @G 10
BSTLRYAT | a¢ F& e o g ?
59 3 §fAw Tgr <@ F 9® A A 7Y
AR @ & o uedr T gara 1
FUAIAMAAAT Y ISTT@I@ | 38 FXNT
gqar @=t gar wifgea & S &
TgT ®© U, I qgi firaa< # I@ ®
AT ITHR AGA Fl2T fem | 97 awa
N ACETATAGAT GAT AT ag 34 T
|t | & § o famatona & g7 f 7y
I & faar smam Sfew o =
T F I g I FAT Y @1 g fa
38 T ®IC &7 47 AT, =g fan1 o1
g foar | =1t &% ag Ay ag) faa
T !

MR. DEPUTY-SPEAKER. Mr. Daga,
you are on the third item. You have
to come Lo the fourth item. You have
finished with the Planning Commis.
sion item, You must now come to
Ministry of Law, Justice and Company
Affairs. With that, your time will be
over,

ot AW & I TATAE] Y A
& & HIsag

SHRI SATISH AGARWAL (Jai-
pur): Where is the hurry in passing
the Finance Bill? ' It hag to beipassed
within two monthg from the date of
introduction. It hag been introduced
on 18th June We can pasg it by 18th
August é&ven,
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St {N WA TR [T W F AT
gear sk g faar  ar Ad—sa
T a7 #™ faare W@ O @
ATEY AT AT A FTEAE A F¥ u@
gT &) AT KT 75 Tree AN § ) fww
qear A gan a1 fxa awg & fazem ?
7gr a3 1 fafrex age =fiv T a1
wa1 fe & Aao fawm faed
gear aara faer )

g0 AT ¥ AT TR A gIATSH
&1 WY & gafaq a @ 7w g AT
2 g5 § AN 7 qeqT WA T & Q,
T ITB AT F FFT & |

TF ard WY fr § | AIgA qF7
YT AR q@ A SATS W T
fRar 1 g9%1 ATYST @ T fE
T FW GET F AWM Ko qq
FTifd IA8T A Hewr ¥ Surw
Ryl AT | AR Fog ¥ FOQ
IHIZA FAAT WY 9T FAAT | Wy
1geifd FFAT gy § WX IJqd
fag T oY 24T Tgd € AfwT da
3 413 arq 9ide earw &9 IX &
JI0 AT N ? ATV AZENAT ARE
A I WG | AR I wg A7 R
yfsas zmr@fdr o ww W@
#Y ugr WX @1 f& ofees goe-
2fsd gz feadt gaafor o Y
3 19fs7F qorEfaa # o1 eTatze ¥
IR HIF AT QAT 7 1978-79
IR LA CETE B E 1D CREL |
A A NN 7 fFrar maedte
a3l g § 1 3@ faE # amarar
i g & 59 wogdfarw 9@ H
a7 W@ §, FAF K1 10 A Al
W@I.X | 7gF S wawew ¢ 4
10 977z Mferw { 72w 7@ Q@
g | 717 d@ra-faa & I} I qA
N 75 9@ fF fady a®@ & =
q1® afaaraee #Y qafens aweefry
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§ SEIFET F ®T A /T aAr
sifgr | ofsds  metEfem #9Qr
¥ g gueww fRam fv ow d9
1 qFT fegqr srw @fss sy mOAT
qfawr & ¥ A fawr /F
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W Afew 2w ¥ oA T & Q-

MGHT QT FIAT &, AU g=Nfaa<
T g ® v fafeq sfag &
HAT §—IR F1 IS K 2 g &
REAT FAM F Arar fHFeaar &
aaT fag @gx ¥ o TTo  dlo
(Tatae=T) a1 & WIT 48 AR 9T
T TGN a7 @, AT %1€ CaaTane
gt whfy 3, soAr sfA 9T dfew &
I, WOR-TATFEET HT ook A 7R
§T @I g, 3T T g7 aHH FT A&7
T [T W_Y & | A *AT TRAT
fa ora ga<i #1 1500 TIT T 2000
T HIGATT AT &7 A&7 foerar B,
qrgaEa WY ag s fa fret fed
TIHTT &Y g quT Ty AEY B wFAL
# fa #1€ TiracmT & foudo dYe 17
T & TTEFAgE ¥ R | 3w A M
qT WY1 Frear afed f qaftaea< @
ma faadfr faad 1 @ 8, fomen
gt g&EIT T ST X & @
qg 3IF A17 FY WA 417 F ofy g
R MT W KT Ged! eI 2 ;W |
afew g feeaf<dy &1 <=0 ag Qo
fe 1§ ot gRzfemiee gzt GiieTaT
* Meww & ) armw W S qTN
o wrdRT W § a0 T € §
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T & 5w YA F @R | de grew #
AT F HI-NTIT I AT SH E,
g ®y @AAE grir) @ far X
faqe & f4 oY Saedle oo wgwg w1z
F IFT F A1 ATES AT &y g A\
37 9 waw frar srar =@ifgy | q
oT &1 SAedy # far 3w & |-
FIIS 9 FT TCHF WY FT 419
fearar =wgaT § | STWATHEEE A TR
T3l g T—

Guidelines were drawn up on the
basis of the conclusiong of the Chief

Ministers’ Conference on ceiling on

land holdingg held on 23rd July 1972

IF 3 AT TOAF 4T s 97 —
YERGT FENT ' T H wg uT § ——
“Implementation wil] be the res-
ponsibility of the State Govern-
ments. They would get up non-
official bodies at appropriate level®
and place competent officials and
organisations in order to adminigter
the ceiling legislation.”
9 H T W WG & g g——
“The concurrence of the Central
Government will be obtaineq in res-
pect of any incidental departure
from the guidelines necessitated by
the specia]l conditions prevailing in
any State or the Union Territory.”
T WY AEE-% 1§ & 0T FIT Al
WA W YFIT AT FEITAFAA G, LT
& Ty Ay ranv | Af o gar 7@ tar
TG 1 1979 H ST SEG.ALE T
¥ gy 7g S wTar @7 EAE
ufrfae faur mar, fsm & maadz &
w31 fh XA w77 & st fad 166
Fgw aFY § T fa¥ 7L frang
afs7 g7 & meawd 10-15 g
wifefes w9 T w7 gl FEs
uvgw feqr w190 | T FREIT $
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FIT ST T TE & IAAQIT qTFAL &
ar smwifas @ ag /@ & 17 § @
a® & T @ "gHar | ¥ fAqew §
f# ag aga sfoq avw § o fur &7
FTET AW § @ FET MY,
T FAT @Y W e, T & THA
FeraT ifgd |

Yy a1 7 Giead ¥« F &gAT
T1gar § | wie fegfa ag @ fo @@
qeF ¥ TOT 1 /G W a3
sar ge & femt {93 s § 0
1| AT 9T frmde & aw 35-40
HTH &Y LT AT B | 18 A FY I[P
d foge g AT 17 @A
Ft gfag ar e ar
THAY 35 WT 40 T« Y T F A=
& 37 &1 ferrde fws stan @ 6%
IE F T[T IAFT 100 TGY & 150 Xo
Fuw % faed § a1 e gHIAeT & Y
9T ST &1 Taar qav fTar suar g )
Fodflo wWito WIT w3 1yss MiwTH 1
Eq 50 @a & A A o7 W e
X & | oY feafa & 7 =1 a1 @@A-
TR FY W TIA § | TF I TAST 4g
gar § fo 37 &Y wfwell § wegwa
g1 g1 STET § | W9 5T Y ag &1 g,
Tg W T AW § W 4g 4 WISHT §
fog > wodrona 3w & & % tag
wiFs & faw s faan § 1 gy aiw
TH 48 39q & f& Y {gfaw afag aw
AT &, T 55 HIT 58 @« FTIT K
fewe g § | fadfeae & 41
migar grar § MmEoqordo MHET
ZYT §, w§ 55 W 58 T &Y T H
feat gar § 9 a9 & @ud qw
aY ag & f@ i ag waF 35, 40 A
SH ¥ fErac AT §, @ 3§ ¥ 9 99
REFrm @ Havglaq
Tedt 4 & 39§01 & safs 3§
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s 7g feafs § fs o fafas afaq
HT TIAT § T A T4 &7 TICHY
g ¥ feme ar g, Y 37 & T
T3 P oY AR A gABWA ;A
®T R} Ffqm ¥ a1 9@ § M ag A
wrzd) g, §gm aufur = srdz s |
. ARl H T FAY T2 A G X
AT I A T TI1 FRAA AT ¥ 77T
gar g

T ALY qeWH AV A AN R
Ay mE g ¥ ag TwT ATl #Y
N AT G T wg¥ TTYT gr d AT
Fora & afuq gt §, 37 %Y AT &8
fradY & X 3T & 1T AT T § v
AT2HY fLEax gu & 97 &' du myn
Z13A T, Zreq fast g @ dluw
ag N dwa faargs gé ¢, ag fPradfeey
THTE & frargst 7@ g2 & |\ ® wre Y
CF #AX FT YRIFLT IAT ATRAT § |
Th FAT AT FT A vgy e
FAT A1, ST FT 400 T 790 & fy
# Afier T &7a I 77 femT w@r
T, 37 & 1000 ®¥ oA fasd
T EY FAT & | Uw Y HIT & § AT
141 3 T & P afaq A § 7wF 370
& fag, afwx wg feafddy &\ gafag
Hr gana ug § fa go a1 feqdf o
T gT W & fag ga T WO
fosrur Irar =nfge o

#ogw & wg & 919 o ag faae
F g fa S At ard) /Y fadw &,
1-1-64 ¥ Q% 4 #F7 wrar fa
qHT &7 W4 ®T Q13T § gfaq [e
xa afaw, av I *Y f43r K7 AT
FuT arg @, dfeT 1-1-64 § @A
FI AT AR §, 9T ¥ e AT A
g 7l & fv 37 Y Sfidt & 3R
@ A & AR ITHT A
QA § e I 7 g T WY Gt
Y G| 7 Frmar & 1 oY faswy g faat
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1964 & wgx ®Y 9 famy &, wa *Y
16 |t g 77 § oY W fwal. feay &7
TR Agu § 1 Al o 1-1-64 &
TR AT et #Y fagr N FwA
fardY 2, A1 37 wB . AT 1 WY (7w
wifgg |

TH T AATHT AW AT & TOF-TA
@Y § sfedTg & Prew wiged &
ar g A it &, ¥ aY v gieeq¥y
FT 4TqH TEH A § | TT & TOT T
F1 WY qgraT s Tfge

T ard HI< AT Igar § fa
TAATET &7 TSRS Y14 Toee
ToEard ¥ § WT ug werEe s el
TYY FY AT o FA0QT TUT g AT A1
¥ 15 T Y 8ET aH o+ farar wr
ut afs7 ge i WY & 9T ug &
g1 STaT & ;T AANT 4g T € fo gw
ST YT ¥ ST 40 &T& Iz =1 miFege
g #IT S 4g AR F1 AT § AT
I e Fr fEFivEEs &1 9q-
q% §, 4g ATTedT avg g1 A1aT g, forw
& & T Qe & fag FHY &Y fasefr
7d fumet @ AT =T & WEF S
iR AT § AT AT SIS § 2T
TE Y4 FEfad g7 UsRATT . A
AT faaea ug & fa ToFHE 7 F190 Y
3G a7 &g 15 arer % Y g< 7 7F
# & g AraT @, AV LT F FuUT YA
BHT & | 3H BAT F g furar sw 5T
TEIT Y T4 Hgfag & a=Er
ST HIT Y aET TG AT qEHA
grar 8, 39 ¥ WY @97 5y

T AT § qF fadgawaar qr ¢

s FET AT Ma® (®VzT) 3
VTR WA, A fow Aoy ot I
AT aF€ qwr fa:q1 97 AT 97 e
% g% TFATEA TTT WA TG AT AT WX
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[t Foo AR Maa]

g® &1 fazer fagr a1, qrafigui &
MY GIF T TAIEE 3 B HITF gAl
B 1A IGT 97 IR oA I T
uifsdwd faq 9 a_® Ia W@ 8,
F1SH gH T AT M T F Y o,
IAFIE gL x0T AT a e, gafa garA
faar swigiAr Mfan N, f=feas gar
afge qY, sgaT AgI A I fFT AT InA &
T A s A &1 T fanr g fa
aFE AIGW & & fgw Fely d1 7 &1
2it gfwg 21 o7 faaaT ¥ geat &
fega o F MY § 377 g {asr
¥ 21 afed =g 5 mei o WY 77 f&
a1 g6 fam welT 91 370 a1 SeF el
as wA § FICH ; W ¥ TAE
¥ 452 FY a7 [G 1A 4| YT §1 55
TIGT 1470 a<XI1T &9T T GAAT 2\
ag g a1 HT &AL, T TF ;o
qg o' /WA FT EJIANT |

gr@egrad e g wadrzfa
1% ¢F R F AEY 7. FIAEHA
fAvwir s=wa 337 @0 g | SUkE
wgRE, ag rawifas g f& aigq zw
H, @9 T H S AT @I WA E, T©F
A7 Tag § W &Y €, ¥ W A=gr BT
s efeargmsmrd g § lemdy
HIFTT *T49 %, & AT & esFV
efgwdr fra ot §, 59 8% %97
1Y 9 AT | I FA G A GG at
araz fa2 g—us medl ¥ figdano
#1 % 97 Qa1 8 58T B T
figT @il g q2AT FOET, €35 99T
9z famdd #iw gEdl wimel @A
faan T F 1T HTS T HYEA1A 6= §TY
BTOT GIETF N ¥ 1 & g9 ‘enw
g5 Agl agun, gl R At § agan
FZHT 1 587 0% TR T TRV AW
B fiafazasanvarsgran w2 7
AT H TG WA ERIF, 18 A

JULY 24, 1980

(No.. 3) Bill, 1980

MR CEARARE AT RS TR N &
FHT WTE A PRIER L1 T BN
EAE F LT TR W %I
OIRA 35T AT ATRH R 7

g1
&
d

S WI W B F S 1 g
Ng & RET ), WIR DG F (T &I, I8
TEFT D BR¥ gT, |lg & A ®eagh
SHNLE S, TNV 8 23T (T Ae &
®zal 2.9 fagls Y qa & st £ an

nize [&a0” %7 91 51t g A

14.39 hrs,
[SERI SHIVRAT V. PATIL in the Chair)

- v or

ST A) ecz ficiemng g1 2a7
aaT .27 (a2 & [3ca1 4 23
TEF HGT EE 2 | B TR wF
a8 s2a? g1 23T g WA T AW
YA AT ea § ' Ffawia # fog
T g8 AT HNTIA Rl FRE GG ¥
cah &fas T e e §laara s
QIE TAE A WCFS &) 59 37
AT &L F @il 3G F TR KGRI
TF AT 228 ¢ 7 (e asfiafa
B T TIF TLGH &0 Y A FIA iy
AET &1 T €T EU BT G KU R
I F e fef=a amg 5 Sy fom
R 7ut g€ g g (95w gaaw ¢, s=H
qReqR £ g ¢ | fav wAT St & fad ¥
YAAF2T 5§ SIRISIEAL = HA =47
T &1 Ruzfea I gy g 8fas
AERALEACECEE:- K CRESER S
FRAY CidT & €A 91 ©&F LRY TEW
z:eqg faw avg & snar? frae <an
g7 W9 1975—76 AT 197 879 &T
9L WIw v7en 2@ a1 3 AOwy
AUAT &R g 1 FHZ AW fEg o
T ESZ HA T alg ¥ fafizg eq §
CBH zg a¥1 ¢ | Afad wg @ g
zva) FEon & {7 Sae) F 358 T 9
BIGA LIRS AN I A & faw =

o

y

N ) i
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Erpe'f a ?
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FaiFs eV 28 qTIF FE 1" swifa
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¥ sfwa G 35 ¢ frar g
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OF wew O WY 1 o WA gw
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Baby foods are (;nother item

[-si‘} 5‘5‘7‘7’!};#1'! 'ﬂqa] whase prices are going yp almost

forad WY aegq & 9 Q¥ 7 Q&Y AT FT daily.”

farear ‘.'E?I‘ *-ﬂa‘c{ LIEECS D 3, ITHAY These are the expressions made by
o Wrweg SaY 7fi & o FfT F oA the press.

¥ A% ¥ IR W AT A 9 TAE AW & faw AdY & gg AT TEAT §

FAF qrg aear g gy g9 faada
AT FrAAT & qga ?rar afe & r{fz
grgfe

& qred Areqw ¥ faq 74t T Lam
THF HFIR & I FAAT FT A
qitaT FAr Tgar §, faad aegmi
F oarst ¥ TYTq Ky A AU fwaT
aqr g ~—

“Unending price spiral

Prices of sal] essential commodities
vege-
tables—have registereq further inm

—sugar, pulses, oils, goaps,

crease,

Sugar has touched an

beyond the reach of the poor. Gur
price has also g'most doubled in the
Jast one month Loose oll costg one
rupee more per Kkilo.
four kilo tin priced at Rs. 65.89 just
before the budget, is now selling at
Rs. 70.65. The four-kilo Xanodia
o:]1 tin is also seven rupees more

expensive than it was at the time of

the budget,

Prices of 4l1 the dals—arhar,
moong, gram, Rajma—have regis-
tered an increcase of 10 per cent.
Arhar dal and the poor mang dal,
chana cost one rupee more per kilo
after the budget.

Popular brandg
Hamam, Rexona,

of soap—Lux,
Lifebuoy, Rin,

Sunlight—have become costlier by

10 paise per cake Prices of deler-
gents have also be~n revised to meke
time of the budget is now Rs. 14.20.
thhe one-kilo box more expensive
by about a rupee. The two and
a half kilo Vim, priced at Rs. 13.10
at the time of the budget is now
Rs, 14.20.

all-time
high—Rs. 8 per kilo—making it

The Postman

fe o feq-wfa-fer aeqe wias wg
Zidt o Y &, IERr OFqw F fag
IEN FT HIW I3ME § 1 T AT
grafraq fawmr ag w3 T aff I
aFq & 5 gr ay frds, nifwfemd o
SEH-ATHEAA FY I & T & faq
FATITTID §, 79 7 T3 TEFR F7
T g | TF 3T I AIY TFR FT ST
ffore, e s} ¥/, SgF fa Hdr
Ageq Y qiEt  e2fgfaet & am @)
AT /i q, ITHT e F1Er wrEA
I+ a1 | fa<r 5y w1 ;a1 Fgar @ 7
T g § I /I qF Far fwar
g7

# faa #dT & qF a1 HI 4SAT
TEaT § | 78 3% & % 7€ waw ¥
AEA F ITRT TH HT | AfFHA
faqar W #1 JeTRA T gH[, ITD
qFE § TF AT FIAT 8 HIT 9 Fo
F 1T W, FT GIEHTIL ITRT TR
Fe g ? & ag AT A g fx g
qF XA A6 AT q1 TG GaT H
T qI9 Fr T T a1 78 )
Fie 7o Y FOT G Y, 5§ 37T 3IHA
wr3x fawew v forar &, 9©% an ag

- wr-ad TR F fag Quaee Srga a31r

WIAAT & 1 FACHT HGAT kT T, YR
FT FeAMRT FF AT, AlaA €@y F714
qIHT B4 LI F Ffeaa 58
FqT AIAAY &, IqN U @F ag =90
AET FY R | TGV INA A TGO HT @
f& g qe7 o Afys a3, araw@
Faq ISTGAT |
¥ 0F g9 HI qOAT A

ofsaw fegiegum fowew & amwy &

. (vaaem@) | & ag A 9w e
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graAfaF fagzor wyorvel Y s s
|ATWT A W qga w1 W Wy § a@ga
FT @ & & fZnifwet g&T IIFM
fe Fa1 Tt A 39 ¥ foo @ F :0§
T Ciae fear & ? sy gnfigaa &
AWy T ¥ daTA & 1 wiw fagar
ART @ & I § T wO W wfus
gaaA & fag darT § | |1 M7 5 T
2 fr ofews  fedisgum faeew wY
BYT F@ & fag sy &
W TG A MaRE F1 g 7 Fgr oA
&1 gaten /EF g 1 fafaw aremzas
feqede & &1 woat fewis qu Y
99 F1 3@ T AT FT 3& R0 AT §F
T T HIX HAQ & &qt & FZAT
Figm & wrw fag g # gmET AR
ACHIR qIE-aTT g @ & f arasifas
faaor qorreli F1 g7 ASET aATCA I9
¥ faw feqarqar sg F @i 7 o
arsAd H fF 3§ a9 F A ATHS
MIFAT A mag fear g agvl @
T & faq f& ayarfas ot @l faar
99 & @@ ® QU FE Ffag $7
FUS TIAT feqT FATFAT | AT ATHS
FY AT TR F AT A TGl ¢ |
TET 9FTX § TAoH oHToUHoH Hae
90 ar@ ®TAT fzar § | FegAE Fi-
wfea Y Fq9 A G919 FIT FTAT
faar 2 1 @ wfgem 1 W@ FTWFR
favame fearaT 1A 8 AW Y FAAT Y
f& g7 At staw A WITVEF I & 99
F R F A T F fog A=

foen A AogT a1 RE ! S gw &1
g A8 8 ) fow a=gai 1 9wt w1y

¥ mfver fear § wheas fecfeque

# U ITHI G | A T TSI 9IE,
aofy ag N wHfefaw §, o mifaw
2, A% arg %1 fra feare @ 5t e
fifgaz F@ 1 ® & 7 gwanRy
ax &, feaet famies wa & @A sd
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¢ Wit faeelY femiv 5 wig fiz w@
| § 7 | g, 9w %) fead i
TRNMTINNAE ! FFFITSIF gMT.
AT TS ¥ IO FRAAE g ) AA{W
# feafa ag 8 f5 w8 X W ofeqw
feimgew feww & aiw & ot d-
Tt 7EY &Y @) & 1 3wt 9% fiy mawm7
W) s fefegae  ¥372Y #Y 7@ ogw
qr T & | & aY gF SArRFTQ g fw
FAT g FIATT T YA 71T Y FATAG
FT 9T AT AT FA &, WIS HAFL,
F0faq, e, 79 & 9 FifeSaw
ARETE § A 9 FTH A AT,
& AR § fAu ag HEaT &3 §r
R fF 37 g IA F1AEFT AT
F G & A F I FTaAeT FAT
FT AT ! fHT T 9 WMAT FI §FT &
ey Jgex & fr fag sa@mi A 3+
F1 ATTA N AT g W AFAA &Y
ofg g 39 MfRETE FRTIT ¥ FT
#a & | afga & wraar g (& 5@ sw
F) I FIQFT AZT @ | STWRAT =W
WH AT ¢ | FTHIT 991 519 F faqw
wEqH FT W g | 19 I g9 g3 el
AT WY § WIT IR TR % TH FITT
F AR TANNAINA TG AT AT R E )
19 H1E T 751 2 gFa | faq) w=er
T &9 ara fggEaa § g€ g s|r
fo fa @Y R S® & A9 A F
s i @ity =1fge | afsw g@ @
fo 9 w=GAT ¥ wiT 7 X T T@d
T AT T2 & | g7 WeR & @ A wuAY
1T GUTT FET E |

SHRI G. M. BANATWALLA (Po-
nnani): Sir, the Appropriation (No. 3)
Bill, 1980 is before the House. I
shall defer my comments on fiscal
measures and economical policy till
the consideration of the Finance Bill
is taken up. Here I shall confine
myself only to some of the important .
points. 'There are about 2.48 lakhs of
extra-departmental employees of the
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Posts & Telegraphs Department in
this country. Their emoluments range
from g meagre Rs. 85 to Rs. 170 per
month. Technically speaking, they
are part-time employees and are sup-
posed to be not working for more
than five hours in a day. However,
the actual pozition is that they put in
the same amount of work as regular
employees but draw meagre emolu-
ments and are not entitled to any
service benfits on the ground that
they are engaged mainky in rural
areag where post offices and telegraph
offices are not remunerative, Thig is
discrimination and exploitation. I
must, therefore, urge on the Govern-
ment that expeditious steps should be
taken to departmentalise al] Extra-
Departmental employees in the Posts
and Telegraph Department of our
country.

A number of States are once again
victimg of ravages of floods. Floods
have occurred in the States of Assam,
Bihar, Guijarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Punjab,
Uttar Pradesh, West Bengal and
Delhi. As admitted by the Govern-
ment, 15,36,145 people have been
affected with a total damage t0 crops,
houses and public utilities amounting
toc Rs. 45,17,47,000/-. These flood
havocs are attributed to two causes,
viz. swelling of rivers because of
heavy downfall and the consequent
inevitable excess dizcharge from the
reservoirs. But I submit that there
are several man-made causeg also.
There is a great need to pay proper
atfention to these man-made factors
such as ill-planned or badly designed
protection works, bunds, embank-
ments and other structures constructed
without considering the larger river
flow and the sub-standard materials
and poor construction works because
of corruption. I hope these factors
also will receive due consideration in
the formulation of a comprehensive
policy with respect. to meeting these
flood havocs.

There js also need for speedy

central assistance to al] the flood-hit
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States. The two States that are
always worst hit by these floods are
Gujarat and Kerala. According to
the admission of the Government,
Gujarat has suffered a loss of over
Rs. 24,29,13,000/-. In the recent un-
precedented floods in Kerala, nearly
42 human lives have been lost with
14,236 houses destroyed ang 22,575
damaged. A preliminary estimate of
loss is over Rs. 20,56,00,000 or about
Rs. 21 crores. The Kerala Govern-
ment hag approached Government of
India for immediate non-plan central
assistance to the tune of Rs. 15 crores.
I hope that this particular matter will
receive serious and immediata atten-
tion of the Government. I must again
emphasise that the assistance that is
sought by Kerala and that should be
given to the Kerala Government is
in the nature of non-plan relief grant.

15.00 hrs.

Mr. Chairman, Sir I may refer also
to the draft Annua] Plan for Kerala
for 1980-81. It envisages a tota] oui-
lay of Rs. 265.40 crores. Later, because
of the discussion with the Deputy
Chairman of the Planning Commis-
sion, there was a revision of the Plan
outlays and it now stands at Rs. 290.41
crores, But even for sustaining a
Plan of the original size of Rs. 265.40
crores, the Kerala Government is
committed to resource mobilication to
the extent of Rs. 2250 crores. The
State has, therefore, made a gpecial
appeal to the Planning Commission
to ganction additiona) Centra] assist-
ance of Rs. 17.50 crores from its
Special Problems fund in addition to
the earmarked assistance of Rs. 10
croreg for specific schemes under the
ncew priority.: I must urge upon the
Planning Commission that the deve-
lopmental and the financial problems
and needs of the Kerala Government
should be wseriously considered and
more Central assistance should, there-
fore, be readily provided,

Mr. Chairman, Sir, the question of
augmenting the flowg of the danga
ig not only serious but brboks no
further delay in its solution. The
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proposed construction of the Brahma-
putra-Ganga link canal which i3
expected in size to be six times—the
length of the Suez canal and half a
mile in breadth is a Herculian task.
I must emphasise upon the (Govern-
ment the need to see that pur differ-
ence; with Bangladesh are sorted out
and solved as early as possible. Since
75 per cent of the flow of the Ganga
is from Nepal and since, as I under-
stand, it was agreed in the 17th
meeting of the Indo-Bangladesh Joint
Rivers Commission that Nepal may be
approached for necessary data and
information, I must urge upon the
Government that the vexed question
of association of Nepal with augmen-
tation studies be tackled in a prag-
matic manner with necessary accom-
modation. It should be ghorn of all
rigidities and we should try to obtain
the earliest solution for mutual
benefits. 1§ is necessary that our
Government should not adopt unneces-
sary impractica] rigidities in thig parti-
cular matter.

Mr. Chairman, Sir, there i one
more point I had to make and that
was with respect to the change in the
practice of appointing the Chiet
Justices of High Court. However,
today we had the Call Attention on
this and the matter was clarified by
the hon. Minister for Law and there-
fore, I will not go into that particular

point,

Sir, the problem of inter-State wage
parity has assumed serious significance
especially for Kerala which is a very
industrially backward State. As a
result of higher wage rates in the
bidi ‘industry in Kerala, the bidi
manufacturerg in Kerala are not in a
position to compete. with the manu-
facturers in the neighbouring States.
As a result we find a shift in the bidi
industry fromm Keralg to other
neighbouring States.

Similarly, consequent to the imple-
mentatioh of the minimum wage laws
in the cashew industry, the cashew
processors find it cheaper to get the
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raw nuts processed in the neighbour-
ing States. This hag led {0 the smug-
gling of the raw nuts from Kerela
and alsg it threatens the closure of
‘several factories in Kerala. It is,
therefore, a serious question,

Then again, because of the imple-
mentation of minimum wage laws in
the handloom sector, the handloom
products of Keralg are not in a
position to compete in any market
anywhere in India, or even in Kerala
itself,

PROF. N. G. RANGA (Guntur):
Why so?

SHRI G. M. BANATWALLA: Be-
cause, as I said, minimum wages are
ensured to the handloom workers in
Kerala, which is not, done in the other
neighbouring States. This pusheg up
the cost in Kerala as compared to the
other States. Kerala should not be
punisheq for being progressive in
matters of labour laws and in ensur-
ing that the workers receive their
legitimate dues.

Similarly, in Kerala minimum
wages; have been fixed for employ-
ment in fish peeling and fish canning,
freezing and exporting of sea food
and frozen legs. Thiz has led to the
steady migration of the industry from
Kerala,

Kerala, as I said, is an industrially
backward State. Therefore, this
question of inter-State disparities in
wages has become very serious in
Kerala. I urge upon the Government
to redouble its efforts to arrive at an
early solution.

Finally, just a few wordg more. It
is highly regrettable that India, while
participating in the Twentysecond
Olympicg in Moscow, failed to express
its protast against the Soviet military
intervention in Afghanistan, Nearly
16 countries while participating in the
opening ceremony, marched without
their national flags and carried the
Olympic flag instead, and ten of these
countries were represented by solitary
flag bearers as a token protest against
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thé said intervention. I am sorry that
we have not been able {0 eXxpress our
reszntment and our disapproval
against Soviet military intervention in
Afghanistan where the situation was
such that Soviet oldiers did not hesi-
tate even to massacre school girls on
the streets of Kabul. When such was
the condition, we totally failed at the
time of this Twentysecond Olympics
in Moscow to given even a token
expression to our resentment in keep-
ing with our policy of nonalignment.

SHR! JYOTIRMOY BOSU (Dia-
mond Harbour): This 1is a unque
year in that no less than 25 Demands,
including the Demands of the Lok
Sabha, the Rajya Sabha and the
President’s  Secretariat have been
guillotined. Once a year the House
gets an oportunity to discuss a Minis-
try. This year it has been done in
such a manner that the ruling class
cannot afford to listen to even mini-
mum criticism of their activities and
the blunders that they have been

+ commit‘ing, and they have managed
to ensure that these are guillotined.

I am not going to touch upon the
election manifesto of the ruling party.
Mr, Venkataraman know all about it.

He knows the gamea of politics, how
to rule and how to remain in power.
Sugar—Rs. 9 a kilo, it will be Rs. 10
tomorrow, and day after tomorrow
Rs 11. He says: ‘we shall take care
of that.’ Edible oils—while the inter-
national price is Rs. 450 a quintal, we
are paying here Rs. 1500 a quintal.
Increased cost of transport—they
have taxed Rs. 2100 crores in fuel
and fertiliser—Rs. 600 crores, It will
all spiral down; Mr Venkataraman,
however clever and cunning you may
be, it does not take time to discover
this; it will ultimately land on the
common man. And we shal] see how
you face the electorate in the next
elections. Central excise alone—
Rs. 6500 crores..... (Interruptions).

MR. CHAIRMAN: I will request
the members not to interfere when
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Mr. Bosu jis speaking. Mr. Bosu, E
wil! bring to your notice one thing

SHRI K. LAKKAPPA (Tumkur):
He should also confine to the Rules
of Procedure.

MR. CHAIRMAN: I am doing the
name thing.

Mr. Bosu, you may please hear
what I am reading from the Rules of
Procedure:

“The debate on an Appropriatiox
Bill shall be restricted to matters
of public importance or administra-
tive policy implied in the grants
covered by the Bill which have not
already been raiced while the rele-
vant demands for grants were under
consideration.”

SHRI JYOTIRMOY BOSU: Exactly.
I have done thal. Please do not inter-
rupt me unnecessarily. The Central
Excise grant amounting to Rs. 6500
crores, there, Mr. Venkataraman, your
establishmant and administralive
structure is terribly under-staffed
when compared to the direct taxes
organisation. The relief that you
have given i3 Rs. 35 crores. 1 would
like to know whether the 20 per cent
relief that you have given to Campa

Cola has been passed on to the consu-
mers?

MR, CHAIRMAN: Mr. Bosu...

SHRI JYOTIRMOY BOSU: You
don’t keep on interrupting.

MR. CHAIRMAN: This ig not the
way to deal with the Chair. 1 am
referring to the Rules and you have
to follow the rules,

SHRI JYOTIRMOY BOSU: I am
speaking within the Rules.

MR. CHAIRMAN: Please follow the
rules.

SHRI JYOTIRMOY BOSU: Con-
gressman in the Chair.

MR. CHAIRMAN: The Chalr wilk
be entitled to take all the necessary
action against you. This is not the
way.
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SHRI JYOTIRMOY BOSU: I am
telling you, you take, (Interruptions)

SHRI SATISH AGARWAL: He t}as
been referring to certain excise
levies.

MR. CHAIRMAN: Let him ay that
much. I shall have no objection. But
if he is trying to impose his authority
on the Chair, it is not good, it is not
in the interest of the members.

THE DEPUTY MINISTER (N THE
MINISTRY OF FINANCE (SHRI
MAGHANBHAI BAROT): I say that
the remark made by the hon. Mem-
ber namely? ‘Congressman in the
Chair’ must be withdrawn. What
business has he got to say a3 to who
is in the Chair?

SHRI JYOTIRMOY BOSU: 1 will
not withdraw. (Interruptions).

PROF. MADHU DANDAVATE

(Rajapur): That was a factua] state-
ment.. .

MR. CHAIRMAN: I expect that the
senior members will help to maintain
the dignity and decorum of the House.
Otherwise, it is not in the interest of
the members concerned.

SHRI JYOTIRMOY BOSU: I ghall
show you respect, Mr. Chairman, but
you must deserve it also.

MR. CHAIRMAN: It is not the
respect that you are showing to the

individual, you are showing it to the
Chair.

SHRI JYOTIRMOY BOSU: Mr.
Finance Minister, Kindly tell us whe-
ther the 20 per cent excise relief that
you have given to certain types of
beverageg like Campa Colg has been
passed on to the consumers or it is
being swallowed by the privileged
classes. How much refund has been
allowed to Campa Colg people? Is it
not amounting to more thn crore and
a half rupeed? Would he cover it in
his reply? (Interruptions),

SHRI K. LAKKAPPA (Tumkur):
He is going out of the scope of the
debate, (Interruptions)
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MR, CHAIRMAN: The Chair would
be interested in helping all the mem-
bers to make their points in the House.
But, at the same time, the House is
sometimes agitated wheh the points
are repeatedly raised in the House. I
would like to bring to the notice of
the hon. senior member not to repeat
the points extensively. 1f you refer
to certain points, the Chair would
certainly have no objection. But if
you go on repeating them, that is not
in order. I would request the senior
members to help the Chair gnd the
House, and everybody here, to see
that, the minimum time that is avail-
able to us i properly utilised and it is
utilised for discussing the new points.

SHRI SATISH AGARWAL: I am
one with you with regard to the
observation made. But I would like
to know from you, for my own con-
sumption, as to who referred on the
floor of the House that an amount
of Rs. 1.0 crores has been refunded
to Campa Cola people. How is it a

repetition? It is for the Government
to reply.

MR. CHAIRMAN: Mr. Agarwal,
you will kindly bear with me that it
is not that every new point has to be
raised or not to be raised in the
House. Now, if g demand comes up
for discussion and all the point; which
could have been discussed about that
have not been discussed, if you take
a demand like that...

SHRI G. M. BANATWALLA: Al
the points “which have been discused”
not “could have been discussed”.
Kindly correct yourself.

MR. CHAIRMAN: Then all the
time available to us will not be suffi-
cient. You make use of time for
making points, not for alleging any-
thing against the Chair. It is not
good to quarrel with the Chair.

SHRI JYOTIRMOY BOSU: I would
go to Grant Nos. 86 and 88 relating to
the Department of Tourism ang Civil
Aviation. The amount voted by Par-
liament ig Rs. 61.67 lakhs in one case
and Rs. "33,92,85,000 (Revenue) and
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Rs. 59,62,50,000 (Capital) in the other
case. Let us deal with this subject
first. This is a matter relating to
demands of the Department which
have been guillotined and no debate
has taken place. The hon. Minister,
Mr. A. P. Sharma, is here fresh with
al] the memories after returning from
London. I am quite gure, he will be
able to give a befitting reply to the
things I wish to say.

The Air India has become the
biggest, the densest, cesspool of cur-
ruption. If you read the Report of
the Public Undertakings Committee,
you will get an insight of Air India.
The biggest gainer is Mr. Joginder
Sangar, a Genera] Sales Agent, draw-
ing a cut of 13 per cent... (Interrup-
tion).

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): Sir, under rule 353, Mr.
Jyotirmoy Bosu hag given notice to
raise certain points. He is referring
to the demands of the Civil Aviation
Ministry which have been guillotined.
I would simply draw your attention
to the third line of his letter. He has
stated, “I shall be bringing an allega-
tion that has been brought to my
notice.” Mr, Bosu is not bringing an
allegation himself. He is 'going to
make certain allegations which have
been brought to his notice.

SHRI JYOTIRMOY BOSU: What
does it matter?

SHRI A . P. SHARMA: Of course,
he is free to bring any allegation he
likes. ..

SHRI1 K LAKKAPPA: No, he can-
not bring whatever he likes.

SHRI A. P. SHARMA: 1 maintain
that Mr, Bosu, an Hon, Member of
Nis House, is free to bring any alle-
gation against the Civil Aviation and
Tourism Minislry; he will be abso-
Jutely within his rights. But he must
make the gllegation: he should not
say ‘I will be bringing an allegation
that hag been brought to my notice’.
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He has to make the allegation and
he hag to take the consequences of
that allegation,

SHRI MAGANBHAI BAROT: He
cannot be g carrier of allegations.

SHRI K, P. UNNIKRISHNAN: We
take it that the Hon. Member is tak-
ing full responsibility for the allega-
tion that he has made,

MR. CHAIRMAN: I could not hear
the last part. will you please repeat
it? What is the operative portion?

SHRI A. P. SHARMA: Mr. Bosu
says he is going to bring g certain
allegation ‘that has been brought to
his notice’. I am saying he cannot say
that: if he is going to bring any alle-
gation then he should take the res-
ponsibility for the allegation.

MR. CHAIRMAN: There is a pro-
cedure given in Rule 353 and it re-
quires that he should give notice to
the Hon. Speaker and he should
inform the Hon. Minister also that he
is going to raise certain objectionable
points in the House or that he is
levelling allegations against some-
body in the Ministry or against a
Member or against a Minister and,
after obtaining permission he can do
that. He has given a letter to the
Hon, Speaker and the Hon. Speaker’s
order is like this: ‘Shri Jyotirmoy
Bosu has given notice that he would
make some allegations and would lay
on the Table certain documents dur-
ing his speech on the Appropriation
(No, 3) Bill, 1980. In accordance with
the well established practice, the
Member should take the responsibility
for the allegations to be made by him.’
As regards the papers to be laid
on the Table, these will be examined
and, thereafter, I will decide whether
they should be treated as laid on the
Table’. (Interruptions). Copies of the
documents given by Shri Bosu have
been sent to the Minister of Tourism
and Civil Aviation.

SHRI MAGANBHAI BAROT: «8ir,
I think I may be allowed.. . (Interrup-
tions) I am intervening on a point
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of order. .. (Interruptions,. You are a
senior Member and many a time we
are reminding you that you are a
senior Member.

Rule 353 says: ‘No allegation of a
defamatory or incriminatory nature
shall be made by a member...’. There
is no reference to his having heard
indirectly or directly through some-
body or to his passing on the infor-
mation of somebody. If it is an alle-
gation, the allegation must be by the
Hon. Member hemself That jg pre-
cisely what the Hon. Civil Aviation
Minister has said. (Interruptions).

Let him make the allegation.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Sir, this oint of order has
already been disposed of by you.

SHRI MAGANBHAI BAROT: No.
Let him make the allegation—and not
carry, like a postmai,, somebody’s alle-
gation,

MR. CHAIRMAN: I take it, Mr.
Bosu is levelling this allegaltion with
responsibility.

You say ‘Yes’ Mr. Bosu?

SHRI JYOTIRMOY BOSU. Yes: I
can give it in writing,

SHRI K. LAKKAPPA: Ex=n Rule
353 clearly says that no allegation,
if there is an imputation or.,,
(Interruptions),

I am not holding a brief for any-
body. Why can't you listen to
me? (Interruptions).

MR. CHAIRMAN: Mr, Shastri, if
you want this matter to be finished in
no time and you want that he should
continue, let me hear him gnd then
say whatever I have to say.

SHRI A. P. SHARMA: I was making
the point...(Interruptions) By your
Jaughing, my point is not going to be
overlooked,

SHRI JYOTIRMOY BOSU: Some
people are laughing,

SHRI A. P. SHARMA: You are one
of them,
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I was making the point that, in
his letter, he hag very clearly stated
that. .. (Interruptions).

MR. CHAIRMAN: Please take your
seats. I will have to decide this. I
wil] ask you, if I require your help.
If I require it, I will certainly ask you.

SHRI A. P, SHARMA: In his letter
he has stated that he shall be bring-
ing an allegation that has been
brought to his notice. He has said,
“. ..that has been brought to my
notice...” I am saying that he can-
not, as my friendq has stated now,
carry somebody’'s allegations. Mr.
Jyotirmoy Bosu must make the alle-
gation himself and take the responsi-
bility for it.

MR. CHAIRMAN: I should say on
this point, viz. bringing allegations
against a person or levelling allega-
tiong against a person or charging a
person with something, that there may
be difference in using the phraseology
or the words, but in a sense they are
the same thing. At the same time,
the hon. Member was asked whether
he was prepared to take full responsi-
bility, and he says that he is prepared
to take full responsibility. All other
formalities which gshould have been
fulfilled, according to me, have been
fulfilled, and hon Speaker has allow-
ed him to raise it.

SHRI A. P, SHARMA: Responsibi-
lity for making the allegations. That
means, Mr. Bosu is making the allega-

tions, He is nol carrying somebody

else’s allegation.

MR. CHAIRMAN: If Mr Bosu has
been informed about certain things
and on the basis of that information
he is saying something, the rules re-
quire that he should have investigated
into the matter and he should have
come to a particular conclusion; and
having come to the conclusion that
what is going tp state in the House
ig correct, he should state in the House.
I had asked him whether he was pre-
pared to take the responsibility, and
silently he moved his head to say that
he was...
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SHRI JYOTIRMOY BOSU: I said
it, I stand by it.

MR. CHAIRMAN: .. .and afterwards
he has said that he takes the respon-
sibility. In view of all these facts, I
think, it would not be possible to...
(Interruptions)

SHRI MAGANBHAI BAROT: Sir, I
want to bring this to your notice. If
Mr Jyotirmoy Bosu says that he has
heard somebody say this or that some-
body has told him this... (Interrup-
tions) The question is who is the
author of the allegation. If Mr. Bosu
says, ‘I make the allegation’, then he
is the author of the allegation. It 1s
another matter, being g carrier of the
allegation; in that case, he will say,
“l only reported what I learnt”, “I
only conveyed to the House what was
alleged somewhere”, Here, the rules
require that he should be the author
of the allegation. Let him be the
author. Then, we shall face it.

SHR] RAVINDRA VARMA: This
is a matter of procedure; this jg some-
thing which affects the procedure in
this House It has to go by the pre-
cedents of the past. The rule has been
read out by the hon. Minister who
raised the point of order more than
once. It clearly stales:

“No allegation of a defamatory or
incriminatory nature shal] be made
by a member against any person un-
lesg the member has given previous
intimation to the Speaker and also
to the Minister concerned, so that
the Minister may be able to make an
investigation into the matter for the
purpose of reply.”

In this case, the hon. Member has

written to thé Speaker as demanded
by this rule, and he has informed the

Speaker that the proposes to make an
allegation. When he writes to the
Speaker. .. (Interruptions)

SHRI A. P, SHARMA: Let him say
so, that he is making the allegation.
(Interruptions)

SHRI RAVINDRA VARMA: This
is a serious matter affecting the rights
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of the House. This cannot be settled
by shouting

MR. CHAIRMAN: Mr. Ravindra
Varma, I have followed you...

SHRI RAVINDRA VARMA: The
hon. Minister can repeat his argument,
but you cannot hear me even once! I
will sit down if you ask me to. 1 do

not want to defy you

MR. CHAIRMAN: If you have a:i.y-
thing more to say, 1 will be pleased
to hear. I have only said that I have
followed what you wanted tg say

SHRI RAVINDRA VARMA: I was
saying that, therefore, as provided for
in the rules, the hon. Member has
written to the Speaker giving intima-
tion of his intention and providing
such material as is necessary to enable
the Speaker decide whether it should
be permitted or not, and the Speaker,
after looking intp it, has permitted a
reference to it on lthe Dbasis of the
letter he has written to the Speaker.

The rule, you will see, has two
provisos under which the Speaker is
competent to refuse him permission to
make such a reference. One is that
‘if, in the opinion of the Speaker such
allegation is derogatory... (Interrup-
tions)—I have my right to speak—to
the dignity of the House and the other,
that o public interests is served by
making such allegalion,

The hon. Speaker, I presume, Sir,
as you do, has gone into it and then
given the permission. Therefore, it
is very clear that the conditions laid
down in the rule have been fulfilled
by the hon. Member and the Speaker
has given his ruling op that,

SHRI K. LAKKAPPA (Tumkur):
To interpret the provisions of Rule 353,
Rule 353 clearly says that a member
who makes an allegation against a
person should have the knowledge and
he js taking full responsibility for
that. My friend, Mr. Varma says that
he is making the allegation sccording
to rules and as per the letter he has
written to the Minister, You know,
Sir, what he has written to the Min-
ister? He has stated...
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SHRI NIREN GHOSH (Dum Dum):
He ig challenging your ruling.

AN HON, MEMBER: How can it be
.allowed?

SHRI K. LAKKAPPA: He hag ad-
dressed to the Minister, ‘I shall be
bringing in allegations that have been
brought' to my notice by somebody...’
Sir, it is all hearsay. It is hyotheti-
cal and it is not direct. Therefore,
the spirit of rule 353 has not been
complied with. I can understand a
member cleverly interpreting and
playing g fraud not only on the floor
of the House butl alsyg on the Chair
by interpreting it in a different man-
ner and thereby he may get away and
escape from the responsibility. He
is a responsible member, I hope he
,will, in all sense of responsibility,
withdraw and he cannot make such an
allegation against any individual with
vengeance or motive. Therefore, he
will not come within the purivew of
Rule 353 and, therefore, no permission
should be given and if such a thing is
brought out, we will protest against
1t and it should be expunged. No alle-
gations should be recorded on the
basis of somebody saving something.

SHRI SATISH AGARWAL: I do
not agrce with Mr. Ravindra Varma
that any permission is required from
the Speaker. The second part is only
prohibitory and the first part is per-
missive It says ‘by intimating to the
'Cpeaker and giving a copy to the Min-
1ster so that he may be able to make
ap investigation into the matter for
*the purpose of a reply.’...

SHRI K. LAKKAPPA: What is the
intimation he has given? That he got
the information from somebody. He
has got np knowledge about jt. Let
him take the full responsibility for
the allegation.

SHRI SATISH AGARWAL: 1 am
not takin® the responsibility of Mr.
Bosu or Mr. Lakkappa. What I wish
to submit is that it is very important
with regard {o the procedure. Para (1)
simply says intimation to the Sp.aker
with a copy to the Minister so that
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he may be able to reply. Para (2)
says that the Speaker may prohipit
at any point of time—even prior and
later on also, during the debate, That
authority is there in the Speaker to
prohibit. Supposing he does not pro-
hibit, that which is not prohibited is
permilted. So, Speaker’s permission
is not at all required. Simple intima-
tion is enough under the rules.

SHRI K. LAKKAPPA: Making such
derogatory remarks on the floor of the
House is prohibited.

MR. CHAIRMAN: I have followed
all the arguments put forth by the
Members

I am giving my final decision on this
in consonance with the decision given
by the hon. Speaker. Hereafter, I
will not hear any arguments on this
point,

The allegation which Mr. Bosu wants
to bring before this House ig the alle-
gation agbout which he is ready to take
the responsibility. He has said so
specifically in the House. No Member
is expected to be present at all the
places where objectional thing hap-
pens. So, they may not have the
first-hand information,

The information wou'd be given to
them by somebody and, on the basis
of that information they would be
coming before the House. But, at the
same time, to keep the record correct
and straight 1 would state, the Mem-
ber who wants (o allege anything
against anybodv hag to investigate into
the matter gnd has to come to a con-
clusion that whatever he is going to
speak in the House is corect, and has
to be ready to take the responsibility
for all thay he ig saying in the House.
Only then he can come here The
first part is that the matter has to
come before the hon. Speaker. The
hon. Speaker has to see everything
thay the hor. Membcr wants to say.
After the hon, Speaker goeg through
the record that is produced before
him and after having heard and hav-
ing gone through the record, he comes
to the conclusionr whether the matter
can come before the House or not.
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Generally, the permission is grant-
ed. But if the hon. Speaker
thinks that no f{purpose is going
to be served and the dignity of
the House will not pe maintained if
that kind of gllegation is brought
before the House, he may refuse per-
mission. As regards the secong part,
what Mr. Agarwal saig ig correct, Here
the matter was brought to the notice
eof the hon. Speaker who probably, has
personally gone through the document.

SHRI A. P, SHARMA: Kindly read
that,

MR. CHAIRMAN: The hon. Speaker
hag said that ‘I am allowing this objec-
tion to be raised. But, I am not allow-
ing the documentg to form part of the
record. I wil scrutinise the docu-
ments and I wil] come to g conclu-
sion” He has applied his mind and
he hag found that there is a prima
facie case only for allowing him to
raise an issue—not the prima facie
case—and So the issue is: to raise a
prima facie case, and nat what he says.
That is why I am allowing Mr. Bosu
to speak out. I will state further
that while making certain gllegations,
let us do it in such a fashion ag to
show that we are interested in cor-
recting if something wrong has taken
Place, not with any intention of alleg-
ing something against somebody.
While doing that there ig g procedure
followed in the House. Generally, we
don’t mention the name of the officers;
when there is a criticism against the
policy, it is the responsibility of the
Minister; if there is criticism against
some officer, then we do not mention
his name but we mention his designa-
tion so that unnecessary publicity is
not given but, after coming to the
conclusion that what is stated in the
House ig correct, a lot of publicity can
be given. When the hon. Member is
just trying to raise thig issue, he will
follow these norms.

SHRI MAGANBHAI BAROT: 1 want
to understand this. Many members
feel that this ig what I have and I am
alleging in the House,

MR. CHAIRMAN. He takes the res-
ponsibility.
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SHR] MAGANBHA] BAROT: But if
the information is correct or other-
wige, the responsibility is not mine. I

am only a spokesman,

MR, CHAIRMAN: There are other
procedures which can be followed in
order to correct the Member also.

SHRI JYOTIRMOY BOSU: Any way
I am quite amused to hear the argu-
mentgs because it hag happened a num-
ber of timeg before. I should know
why they are so much identified with
this. I am bringing a serious charge.

MR. CHAIRMAN: We are not here
for amusement. We gre here for wor-
king.

SHRI JYOTIRMOY BOSU: I am one
with you. I am now coming to Air-
India. This wag examineq in depth
by the Public Undertakings Commuit-
tee. 1 did not revea] certain things
in the interest of the country. I am
not going to reveal anything that wag
recorded in the evidence. But, it has
come out in the presg only a few days
ago. Therefore certain clarifications
are necessary. I have collected certain
material afresh. What is happening?
The General Sales Agency is the real
gold mining in Air-India. The man
has called himself .as Joginder Sanger
who operates in different nameg 1n
UK, in Delhi agnd in Punjab.

MR CHAIRMAN. You mention de-
Ssignation.

SHR] JYOTIRMOY BOSU:; 1 have
mentioned that. In addition, I am
told—Mr. Minister, say ‘yes’ or ‘no’—
he is trying to get agency in Rajas-
than and North Indig and for South
India also. That means there 1is a
feeling that in Air.India this man is
getting g commission of 13 per cent
on each ticket. In regard to
GSA, for cargo, the Air India
has got a banking of 3 months
of cargo, which they cannot tackle.
They are chartering from other com-
panies. But they have to engage a
genera] sale agent for enhancing the
business. They cannot handle but
they pay another 13 per cent commis~
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sion, For what consideration, the
Minister should convey it to the House.
Only the other day he has been
wppointed as the General selling agent
for cargo also. For what considera-
tion, Mr. Chairman, Sir? I  would
ask the Minister to clarify before this
House, Yoy have got a biggest patron
of this man. Here is a person called
1. D. Sethi, Dy. Managing Director. 1
am quoting from a public document.
This is the 53rd Report of the Public
Undertaking Committee, I am read-
ing this from page 48. NMr Lakkappa
was a member; he was a signatory to
this report. (Interruptions).

SHRI K. LAKKAPPA: He was the
Chairman. I was a member of that
committee, I do not remember...
(Interruptions)

SHRI JYOTIRMOY BOSU: Now,
what I say is this...

SHRI SATISH AGARWAL: You
should be proud of exposing such
things.

SHR1 JYOTIRMOY BOSU: How
corrupt is this man, he is remaining
untouched; he is flourishing in his
position, flourishing in his money-
collecting racket. I want the Minister
to say ‘yes’ or ‘no’ to this...

MR. CHAIRMAN: Come out with
facts.

SHRI JYOTIRMOY 'BOSU: I am
coming to it. Kindly don't disturb
me. Page 48 says this. It js said here
very clearly., It says: ‘Misuse of
authority’. It says:

“An instance of acceptance of
lavish hospitality both in India and
outside by a senior executive from
parties having business connections
with Air India which came to the
notice of the Committee is dealt
with below:.

(i) In 1975, Shri Sethi took his
family to London...”—on a free
pass, of course.—

Then it says: —

“. ..Where they stayedq in an
apartment owned by one Mr. Igbal
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Ghai, Shri Ghai holdg a Travel Ser-
vice Contract with Air India at the
Gaylords Restaurant, London, where
Air India’s passengers/clients are
entertained.

(ii) In 1876, Shri Sethi took his
wife and stayed in a Villa in
Spain, owned by one Mr. Frank
Kozareck”—

I will tell you who this Frank Koza-
reck is—

“...who is currently holding the
following positions:

(a) Director, Indamer Co. Pri-
vate Lid Bombay.

(b) Director of Afghan Indus-
tries Incorporated, Kabul.

(¢) Director of Operations..."”
etc. etc.
Then ig says:

“Besides, Mr. Kozareck has a con-
tract with the US. Air Force for
the maintenance in West Germany
of the U.S. Air Baseg for jetl
fighters..”

He has also some collaboration with
another company. Now, this Frank
Kozareck is g retired Air Force colo-
ne] and he is in the pay-roll of C.L.A.
penetrating into the vital sectors of
our Air India, because Air India at
the time of war had carried sensitive
materials from abroad We have got
details; I will not go into them.

SHR] LAKKAPPA: 1et him say
whg was the Chairman of the Com-
mittee. ..You cannot hoodwink all the
people.

SHRI JYOTIRMOY BOSU: Then it
says:—

“In 1977 Shri Sethi took his family
to USA and stayed in New York
and Orlando, In New York they
were the guests of Pierre Hotel,
which has business deals with Air
India...On one occasion Shri Sethi
stayed at Maurya Hotel as the per-
sonal guest of Mr. Prem Kapoor
who was at that time President of
ITC—that is India Tobacco Com-
pany—
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[Shri Jyotirmoy Bosu]

“Hotel Division. He was given a
suite for five days for which the
normal charges are Rs. 900 per day,
Shri Sethi claimed full out-station
allowance for visit. It appears that
the hotel gave hosptaltyi to  Shri
Sethi as they wanted to get more
business from Air India....

... Shri Sethi has explained that

it has been the practice whereby

executives...” etc. etc.

Then, there is another inslance,
The Committee recommended the

matter to be enquired into throughly.
Now I demand that the matter be
enquired ino by the Central Vigilan-
-ce Commission because he managed
the matter with the CBL

I will come to another point con-
cerning serious mal-practices by
Sangar. I wish the Foreign Minister
was here because the African coun-
tries, at least eight of them, are very
much agitated about the serious mal-
practice of siphoning out of their
money abroad through undercutting
in tickets, Sangar pays in dollars
and pound sterling to parties in
African countries and buys air
tickets, MCOs (Miscellaneous Car-
riage Orders) in their much fluctua-
ting currency. The international law
prohibits this, None can get refund
for unused tickets outside the coun-
try where the ticket is bought,
Sangars bring the tickets and MCOs
to UK, USA ectc. and get payment in
dollars and pound sterling from Air
Indla and sometimes by re-routing
ihose tickets. This is all done under
arrangement and direct consent of
Mr, 1. D. Sethi about whom I have
just now mentioned. He still re-
mains untouched, The discount amount
I am told, is as high as 40 per cent,
One senior Deputy Managing Direc-
tor, Mr. Sharma, who objected to
this practice was over-ruled. The
African countries where this mal-
practice is done by Sangars ' using
Air India are Kenya, Tanzania,
Zambia, Zaire Nigeria, Iran and
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Sudan, Air India, a national flag car=-
rier, is being used for dirty work.
Air India is losing to the extent of
13 per cent as also the forign exchange
on those tickets. I want the hon,
Minister to enquire into this and tell
us whether Sangars’ offices were raid-
ed and foreign currency and blank
tickets of fake airlines were seized
or not by the Enforcement Directora-
te or some other agencies of the
Government. Further, whether the
Manager, who happened to be his
nephew, was also arrensted and flned
Rs, 10,000. I would like to ask the
hon. Minister whether Sangar and
Sethi had arranged complimentary
tickets for the mother-in-law and
sister-in-law of an ex-MP and for
full lodging and other expenses in
Europe and London.

Here, nothing short of an enquiry
by the Interpol about this inter-
national racket which is spoiling the
name of this country, because  Air
India is a national flag carrier of this
country, will do, We should re-
quest the Interpo]l to institute an
enquiry and Sethi szhould be im-
mediately suspended and the enquiry
should be held by the Central Vigi-
lance Commission.

Then, Sir I would like to give you
further details about Frank Kozar-
eck’s brother, Joe Kozareck, who has
teatured in another well known com-
pany, I have gol all the documents
now in my hand.

MR. CHAIRMAN: This is not a
court of inquiry. Your have mentioned
the matter, it is not necessary for
the House to know all these details, .

SHRI JYOTIRMOY BOSU: Why
(Interruptions) . With all
modesty, I would say, you are mis-
taken....

MR. CHAIRMAN: You will not be
able to cow me down with that kind
of statement, At this stage we con-
sider the administrative policy or
anything of public importance. We



289 Appropriation

do not consider individual cases. How

€an you go on giving all the details?

SHRI JYOTIRMOY BOSU: I de-
mand that the Interpool be requested

f0 enquire into this racket,

S8HRI K. P. UNNIKRISHNAN
(Badagara): I am on a point of order
under Rule 218 read with Rule 353.

MR. CHAIRMAN: You read clau-
se (4),

SHRI K. P. UNNIKRISHNAN:
Clause (4) says, “The debate on an
Appropriation Bill shall be restricted
10 matters of public importance or
administrative policy. (Interrup-
tions) Please let me also complete it;
let there be no running commentry
from the Chair. it has not been the
practice I am again reading it. I%
says, “The debate on an Appropris-
tion Bill shall be restricted to mat-
ters of public importance or adminis-
trative policy implied in the grants
covered by the Bill which have not
already been raised while the relevant
demands for grants were under con-
sideration”, Now, Mr, Jyotirmoy
Bosu, after going through the proce-
dural formalities hag come to ws re-
garding the Ministry of Tourism and
Civil Aviation of which the demznds
for grants were guillotined. Now,
exactly what he was trying to say,
far as I have understeod him, was
that it is a matter of great adminis-
trative policy, (Interruptions) The
Air India is a public corporation.
(Interruptions) If a loot is going in
the Air India which causes @ loss
t0 public revenue and loss of foreign
exchange it is a matter of relevant
public importance, I would urge you,
please do not be restrictive on this,
because it is a vital matter. Viola-
tion of law involves a loss of foreign
exchange led by the law enforcing
agency which has been brought to
the notice of the House, If he wants
to say &nything in this connection, he
is certainly within legitimate right
under the Rules of the House to have
his say, We are also interested in
this. You cannot enforce a blanket
cestriction on this, (Interruptions),
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MR. CHAIRMAN: I hope that thig
is not a matter of administrative
policy as such; it may be a matter of
public importance. I am allowing him
to state all these facts and be hrjel.
But if you are going to give all the
details, it is not a court of inquiry;
you are making it a court of inquiry
(Interruptions).

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
MAGANBHAI BAROT): Since the
hon. member, Shri Jyotirmoy Bosu,
is making his point I also want to
say one thing. (Interruptions)

SHRI JYOTIRMOY BOSU: Under
what rule, he has to make his point?

SHRI MAGANBHAIL BAROT: We
have a right to know whether the
hon. member is not making all these
things a part of his speech, but as
the Chairman of the Committee in
which he presided, he is reading the
Report thereof, (Interruptions). He
was the chairman of the Committee
whose Report he wag referring to. [
want to say one thing against this
Report (Interruptions). Let me say,
Sir, let me make my point, Mr. Unni-
krishnan has made the point. I want
to make a point (Interruptions)
When this Committee’s Report was
being published, the Chairman of
Air India publicly contradicted...
(Interruptions). I want to know this
fact. I want to make only one point,
a simple point of.. (Interruptions), I
don't want to sit down, I want to
say, the report which is being quoted,
he is the author, he is the Chairman
of that Committee; and the then
Chairman of Air India came out
with an article contradicting.. .
(Interruptions). No action has been
taken (Interruptions),

PROF. MADU DANDAVATE: I am
rising on a point of order, Clause
(4) of Rule 218 is the very clause
which you have referred to. There
are two elements in that: whether it

is a matter of public importance or
administrative policy. I do feel that
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this is a matter of public importance,
(Interruptions). How matters are go-
ing on and all that are very impor-
tant and therefore it, perfectly fits into
this particular clause 4 of Rule 218.
(Interruptions),

SHRI K. LAKKAPPA: One minute
Sir. (Interruptions),

MR. CHAIRMAN: It is not neces-
sary, (Interruptions).

SHRI K. LAKKAPPA: According
to hig notice, he has to make an al-
legation...... (Interruptions). If he
is reading the report of the Public
Undertakings, Committee, as Chair-
man of that Committee, I may say
that allegations have been made in
that report and they have been deni-
ed and a rejoinder has been given by
Tata and already the public had seen
it, If he wants to make allegations
again, notice to the Speaker should
be given, notice to the Minister should
be given and the Minister has to get
information. He should not be
allowed to read from that report..
(Interruptions).

AN HON. MEMBER: Are you a
spokesman for Tatas?

SHR1 K. LAKKAPPA: We are
saying this because he has not fol-
lowed the procedure. Let him write
first and obtain permission and then
let him make allegations.. (In-
terruptions),

MR, CHAIRMAN: 1 am not dis
allowing him from raising this
matter. What I am saying is this. If
you are going to speak about this
matter in this fashion, at such
length, it is not a court of enquiry
we are holding here. You have men-
tioned some matters; you can mention
all the relevant points but if you
want to take the entire time of the
House, you cannot be allowed and
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you are not the only one Member,
I am asking him to be brietf.

SHRI K. LAKKAPPA: On the
Appropriation Bill the scope is very
limited; you cannot allow all things.

SHRI JYOTIRMOY BOSU: Now I
woud like to ask the hon. Minister.

MR. CHAIRMAN: Do not ask the
Minicter, please address the Chair.

SHRI JYOTIRMOY BOSU.:......
Through you.

MR. CHAIRMAN: It is not a
question-answer sesion that is going
on,

SHRI JYOTIRMOY BOSU: May I
ask the hon, Minister through you,
during Mr. Sanger’s visit to Delhi
who were the persons in authority
whom he had met? The hon. Minis-
ter, Shri A. P. Sharma visited London.
How many discussions did he have
on business with people there? I
would like to be enlightened on this.

I am only wanting to ask: In gpite
of gerious strictures given by the
Public Undertakings  Committee,
which is a Committee of both Houses
of Parliament, why this person, Mr.
I P. Sethi, has been kept untouched?
Is it because of the fact that he is a
convenient penson for people in
authority?

I would like to ask Mr. Venkata-
raman one thing. How are you
allowing customs exemption for air-
craft, that are being imported? Con-
fiscated aircraft are being allowed to
be brought in, aircraft belonging to
Thomas Moujai & Co, I will furnish
you with all the details in 5 short
time.

SHRI ANANDA GOPAL MUKHO-
PADHAY (Asansol): Mr. Chairman,
the hon. Member has quoted from the
report of the Public Undertakings
Committee, of which he was the
Chairman. What action was taken on
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that report by the Government of that
time?... (Interruptions)

SHRI JYOTIRMOY BOSU: On a
point of order. I have written to the
Speaker; I am giving this®* at the
Table, for examination, ag you direc-
ted.

MR. CHAIRMAN: That will not
form part of the record; after the
hon. Speaker takes g decision it will
form part of the record; he would
decide whether it should be included
or not.

Now, Shri Ramavatar Shastri. Your
notice was received very late; some
concession was given to you; you
should reciprocate and be brief,

I TATRATT wrEeAr  (TEAT) :
guIefa oft & @9 garw IITAT STRAT
g | T 89T @ =Y Ffeay ¥ fa=wrfaer
91T 39 I feafr | ga<r e 32—
qig St gMF Farea ¥ gty gAY
¢ -3 ¥ w7 st N qww @
I WIfT TF IRT ANOF  HIIY
# uvY fa=re 7gY gwr & | AT g
# 3571 wgar §, fergwmw ® @t AT
fegr ot @r & FAW N T ¥ W/
FIFHIT FI IT6 & AT AAT w7 #fqal
FT ST GEATT AT QT agr W I AT
fear mar a1 5 TFIT T & 79 ¢F
=qfFT T TF GFEIT 7§ § AYsdr AT
ATZAT B, STFT |
16.00 hrs.

SR o = Ffeaar T I @
qg A IIT JATT & | T Y grafya
HAT § I 9 g TG gL & 1 g
dWT garel @ g=fga qareEt 9x
TR TR AR | T T T I qATA
%198 8 ¥ FTBIE M I& Y I
ﬂa“f_afwgaraim'f feafa o<t &

*The. Speaker subsequently not/
having accorded the necegysary per-
mission, the document was not treated

as laid on the Table.
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AT § | Qe ara g & v A @-
73w § Wy ffgw § 9@ e,
€, AW, HAHAT | D W@
fogt st gk 2w & wowfaat §
ar et wER § WR A F @ W
oY, Fgt Wt g A afeqE w1 gy
2| e A AR g ifaes fadr of
TR § TR FEAR JE R
@ 1 afeT gT TR T A4 &
foex ag qra @ g7 %< foar mn
2 fF & T afeadt & gaond 2 |
g ag W =aeq 4 fi T afeadt
# gwE ¥ ATH 9T KT A §
foe & cqaeay T 3 9 | AF T
FIER F & Jee & A9 9 7@
2 fagr omaT & | TEET AT TG AT
& 5 T gTR? T e B 6
Tt [ T @, TR AT AATIRIT $
T 2 A 9w T A BT T WMT FAL
Fad s AT Y g fufa TR
qw F wt v W @ g !
T J2AT WEK F & F v fagrT A
QAEHTE ) g HETAFE AT FAR
F <t afedl 97 qwE ¥ TH 9
At AT @9 fFC g § | AT G HT
A, ot A g1 7 IfqR,ITANE
qrHY 7E fRa gear & AiT a@l gaA
e} & o AT Wt T F WY T G
% § | afea) ¥, gERY TR WX H
Y T T 8, FIT 9T @A § W
I ISATY F Q. F@T FTQIRAA &
9 qET AEY & | FTERET H W6 v
Tt ? gt fraifag we fem & AfeT
IHF 7 G TE & | qoq I AT
AT 7S & 1 F FT T 9T wON I
@ FdT § | g TR AR FOR @H &
STT A1 TR & finsr 1 ot o= 7 faqy
WT g% At 3@ Fgr o fF W]
FT qgF ATAH § | qg DAl TEAT Wl
FY AT TG & | R IRT F ag
g | AGAS, AT IAL T FY AT
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¢ gt oY oft 7y grev £ 1 qTwIC A W@y

g e At e ¥ warar faw wEdt W
gt MY, ST 9T TER TAWE
Y 1 Af At e ¥ o St AT
oY wge & ST arw fiwar €, ag &
WY ¥ I AT E ? I owg &
fawra &1, I W afat # e
® W gIg ET ! FTRIT A
W @ X W fr|rr w@n

BT 1 Tt R w1 wwE fae
g |

aafr s @ Hx  [AEANT
q%Eq AT TR FT I8 & |

Wt TREAR A ¢ egfa
TEET, WK AT WY QAT AR
o, ar & Y dgm | AW FAE
f§F qaws =Y N AAT T
N § I3 fraar amg fear @ay
¥ ) EeE § Y ag A owdwd
TqM | K 77T Y §Far &, B
T gt gFar & 1 & W U Im-
qifgas gt 1 fearr s@r §

awafa Wi : WY 0F  W-
Giffea W gIwdr @< § | W
NZ ¥ wed) ¥ T@GT TS WS QT A
®g 950 § |

W WA qrel® ;. WK 7
WM FITQAET &

awfy "dRa . A9 AR
T aqfaa HifwT

Wt THTRNT wreAt: T
WA ¥ aur AW #1 graww
FAT qfEY, T A W H A@
quR 9T AT BT AT & | AWY
T ¥ AT XA @A AT 7|
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THAR T & |MF & fag
wFA qam & foq geHy aamar g97
2 | AT " AR W SeAT 2fag
e My fe fead  fog qow
Tm 73 & W feq ® g 99
& | gIH T I Tgw weer @
¥fFT Ig X N Tar 7 fear e
®r g, SAar g fafger amw
Fxr wrr I @ & ) oA o
X ¥ HEAQ &, AR G
MT THFT NN I3T © & 1|
agF ® @ FIAX ANV Y, gETA
T T @ E ) 9T F F A
s 2T wifge fF 9w da v
TN 3F T T 91X 2w F
Fare wgy &1 fawm g

A I Tq TG & TfET § o
gk gq ¥ Wl g wWrr & ) &
Mg FTE, TAAA H wwEdm §
afca ¥ WA FT M@ § 1 R
fax & oAt T Al & AT oA
gra & I3 § | WA yE¥ ¥
ofyatra AT OF TG qE) I&@T R,
wgt faasy st g€ @ 1 SEE @
qr W1 AT AT §, AHT FT FX
i ¥ o=AT TAr g ) YR WK
Rawr # W Y feafa g 1 @b
¥ T ¥ mWAFEIIE ) AT
IAT-TET AT FT TF Ageaq®w 2w
2 | ot Q=T ¥ IR W FEA W
FqT T | FA FT AT QR AN

HE) & @1 gl T AW WY ¥
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[t T AR
WP, wiife & wgr v g e §
Nt §§

e B e & e fawde
® ¥ uw fgr s w@ifET | ST
% wre F o & fggr wTgaT, O
¥ afeal w1 grate A vm,
ey § Nifeq § v difeq §& T
§ | TR g Ak wEw & o)
gt & ol aRc & W ot &
R WY IR gAAtE A 8
FHET T |

o owfadt qEr @ gw gfeae
F F Y F7 TF qfad $) FH A
T | @ T I HPIA F AW
g9 o IO qagT 7@ & | R
W A T I FTT CF FWT
§ 53 am s, o Tie
oA HEw g | fagTt §& 129
3 fa’@ M awT &, fod wfofia
firrrs W wf 7w § 1| TH a@ T™W
2w F fafww o & IHT FON
T FW AW FT §I@ g | gEfq
Y RSN |E A I3 fear ar
fs a7 @ Q) F IFT Y @Ay
F T, AfFT 7@ wEF F wmw
¥ WY FQ0F 45, 45 AT 47 W@
ANz 1 N W
@ I FY OFIHW I W
I AT I 79T § | Afew BY
T AW F FE AT gER
fae Jw F A A@T @ 1 AT
@ o 7 fear Afew AF 734G 7
AT MY aF aF I @ 2
% ¢ 59 % f® W9 I
72 W 9T AMPHE TF H3T
@ AW 9T T IREW qria
Fifor @7 79 A B W T
g % WA ¥ @y Q...
(vawem) ... =< fag &1 oA
FaffTgrg |l §Faww o
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mwa'g'raart{ ae fromt a@t w3,
WWMHWﬁWTmﬁ
st fF W FT T qTAT T §,
1938 ¥ faqgu #i9a ¥ M9 ¥ 33
ara faar ar & " S oEy
2, IfeT faat o S ?
... (mEa®) ... T TR WY
qaa 78 ¢ f& M9 ot 37 FE
T gOEAT §F T T WK T
of@R & &9 & 7 CF HIEAT BY
FW 2 G 9@ 39 AR T Ifnhy
A ¥ &9 B GG ATCH fqT #
B SR &1 T W SHIT iy
AT AT I F A9 OF AR
aq Tagd * a7 F 1 42 yfowa
Fa Forgt F Iw T TgT § WK
o a1 97 I qIRX /IR T@ 7%
o O @ F T § 60 Thoww
Xt § I ophe g AR @
I AT AWET TA %Y gy ?
FQMT FAT a9 § M g §
& ya® i@ & oF =f@ %
Fo fRar M@ @ 3w ¥ em@

e daT | 'R T H‘iﬁ'ﬂ
zﬂaa'rmtr%wrm ﬂf
F 6 wmw,m
e F@ A Qe Tdi, afes
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[= TR Wik )
qAAT XY AIZX F ATHT Fhee,
a favag g CF 9 BT TAT B
qrga faomr L & agm f§ ©@
A B qH AT AZIRG FT AR
WX §@ER T &W 9@, @ @
§9 gor Adt 1| mEmE agdr @,
gX WY FIEA @, Tt q@¥ i,

frFgT @ WT | §@ q@ &
W q@F AT Ag g |

SHRI T. R. SHAMANNA (Banga-
lore South): Mr. Chairman, Sir, per-
mit me to bring to the kind consi-
deration of the Finance Minister en
aspect, which requires a very sympa-

thetic consideration.

In the first place, I am sorry that
though the Finance Minister has
provided funds for so many items, he
has not given sufficient amount for
slum clearance. Slum clearance ig an
obligatory duty of the Government.
When 1 asked a question about it,
the reply given was that it is a State
problem and the States will have to
tackle it. It is the duty of any State

which calls itself a welfare
State, to provide food, clothing
and shelter. Harijans and back-

ward people live in slums, who cannot
afford to have their own housing.

Apart from humanitarian coasi-
derations, namely, to give them chel-
ter it also reflects on the good admi-
nistration. The Government should
see that the city beauty is not marred.
At the same time, slum is a health
hazard.

MR. CHAIRMAN: That ooint has
already he:n covered.

'SHRI T. R. SHAMANNA: The Gov-
ernment should give top priority to
slum clearance. The difficulty is that
if the slum problem is to be tackled
by the States alone, then it ig impos-
sible for any State to clear slums.
And therefore, the Centre should
come forward and gilve necessary
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facilities to the State Government.
The State Government, the Central
Government gnd also the local bodies
should join together and see that they
do something for these unfortunate
people. I am not well versed with
the big cities, but as far as Bangalore
city ig concerned, I am sorry to state
that about 10 years back there were
hardly 100 slums,  After 10 years,
now we find that there are 400 slums

in Bangalore city.

MR. CHAIRMAN: You have glready
made that point.

SHRI T. R. SHAMANNA: We have
got about thousand families in glum
areas and the population there is not
less than 3 lakhs. If these familien
require proper shelter, we require a
crore of rupees and we require this
huge amount to see that slums in big
cities like Bombay and Calcutta are
cleared. Therefore, 1 appeal to the
Finance Minister to see as to how
soon this problem could be solved.
This problem is very urgent and that
has to be attended to.

The next point that I wish to make
herf.- is regarding Vijayanagar steel
project. As you know, Salem Visa-
khapatnam and Hospet are the three
areas which were taken for gteel pro-
Jects. Round about Hospet, in Karna-
taka we have got very fine iron ore
and it is one of the best ores in the
country and some work has been
dqne at Visakhapatnam anq Salem in
this regard, Though something has
been done in Tamil Nadu, it is very
unfortunate that the Karnataka State
has. not got the fortune of having a
major steel project and therefore I
urge upon the Finance Minister to see
that without any delay the Vijaya-
hagar stee] plant should be taken up
and at least a token grant ghoulq be
provided here so that within the
course of a few years we may have
the satisfaction that something good
has been done to our State. Therefore,
I once again appea] to the Finance
Minister to see that this year the
work on the Vijayanagar plant starts,
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We have got plenty of power and we
have got plenty of iron ore, and at
the came time we have got plenty of
labour and therefore, it will be a
most successful project and therefore,
that has to be taken up on g prioity
basis.

The third point that I wish to state
here is regarding the urban water
supply. Now, the Government is
taking keen interest in solving the
drinking water problem of thousands
of rura] people. At the same time, in
the citieg it is necessary that drinking
water facilities are provided.

As far ag Bangalore is concerned,
they have completed the first stage of
Cauveri scheme, and now the popu-
lation is growing rapidly and water
scarcity is already there. If the State
Government applies for funds to the
Central Government, they have to
give assistance in the form of interest
free loans or grants.

Bangalore has military establish-
ments and Central workshops. So, it
is necessary that the Central Govern-
ment has to give assistance. There-
fore, some priority should be given to
see that the important need of the
city, namely, water, is met. The State
Government will not be able to bear
the whole burden and Central assist-
ance should be given in the form of
interest-free loans or grants. So, I
request that necessary assistance may
be given to Karnataka State in this
regard.

Fourthly, the Finance Minister
knows the problem very well and that
is with regard to prohibition, He
knows how Shri Rajagopalachari
introduced prohibition. He found this
out as an alternative measure for loss
of revenue through excise. But jt is
unfortunate that though we are col-
lecting a large amount of revenue as
sales-tax, we are collecting not only
the gaTes-tax, but also the excise duty.
Therefore, the Central Government
has to take a decision gn how best the
problem can be solved. The Central
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Government should take it as a policy
decision and see that the problem i8

solved without further delay.

In Karnataka, medica] colleges and
evening colleges are charging exorbi-
tant feeg and donafions. The Central
Government must gee that this evil is
stopped. One medical college seat is
sold for Rs. 2 lakhs and one engineer-
ing college seat, ranges from Rs. 10,000
to Rs. 50,000. The University Grants
Commission is giving grants, and
therefore the Central Government has
got every right to direct the State
Government to see that this evi] is
stopped forthwith,

In Karnataka the lands of many
poor people and even ex-army men,
their valuable property, have been
taken over. Good paddy land costs
Rs. 30,000 per acre, but they are
hardly given Rs. 1,000 to Rs. 1,700 as
compensation. Therefore, I urge that
something should be done in consulta-
tion with the State Government to
give relief to those who have lost
their lands, which was all their pro-
perty, by giving them better com-
pensation,

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): Mr. Jyotirmoy Bosu is
not only a very intelligent person, but
also a very clever person. Wherever
he wants to cover something, he does
it very intelligently and cleverly, and
wherever he wantg to place certain
thingg in a wrong way, hg always
tries to do that. This is known per-
haps to al] of us.

I thought that through this letter
under rule 353 in which he hag sought
the permission of the Speaker, he was
going to make out something new. I
would like to draw the attention of the
hon. House to the fact that Mr. Bosu
is the same person who was chairman
of he Public Undertakings Committee,
All that the has stated here in this
House is old excepting only one thing,
and that is regarding the sale of
tickets in African countries. There

-
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also, he hag very cleverly thentioned
the thing which is already in  his
letter. I am syre we Will make an
enquiry into that,

It is very unfortunate that he has
made an allegation against the officials
of Air India, Mr. Bosu knows that the
services and the reputation of Air
India are praised not only by our own
people, but by the people in foreign
countries galso. Anybody who has
travelled by Air India can definitely
be a witness to it. I only want to say
that whatever allegation he is trying
to make is nothing but a repetition of
what is already mentioned in the PUC:
Report. That report, I am sorry to
say, was submitted by Mr. Jyotirmoy
Bosu, during the time.

PROF. MADHU DANDAVATE:
Why should you feel sorry?

SHRI A. P. SHARMA: I am only
sorry that during your period, when
you were in Government, at that dime
thig report was submitted and I can
say that this report is under the
examination of the Government and
the decision of the Government...

SHRI JYOTIRMOY BOSU: Since
when? It is now six months gince you
are in power. (Interruptions)

SHR]I A. P. SHARMA: Mr. Bosu,
please do not try to cover whatever
has happened during your time. tlow
you had tried to bully the people as
the Chairman of PUC is known to
every public sector undertaking. I do
not want to say...

SHRI JYOTIRMOY BOSU: 1t is
highly objectionable. @ He is rcasting
aspersiongs on the Committee. Com-
mittees are ocomposed of members
drawn from both the Houses of Par-
liament, from Rajya Sabha and Lok
Sabha and all the members are signa-
tories of that Report, are consenting
parties to that report. He has cast
aspersions. It is not an individual who
sits. ] am surprised that Sharmafji,
who has been in Pafliament for
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decades is behaving like thiss He is
callirig @ Committee as an individual.

SHRI A. P. SHARMA: No. I have
only said what he has been doing as
the Chairman of the Committee, how
he has been acting in his person out-
side the Committee.

SHRI JYOTIRMOY BOSU: Outeide?

SHRI A. P. SHARMA: You are
known for bullying type. Whatever he
has tried to make out...

SHRI JYOTIRMOY BOSU: A mionu-
ment of bribery.

SHRI A. P. SHARMA: Did I speak
when you were talking? This clearly
goeg to show how hollow were your
arguments and how they were devoid
of any truth.

I will read out only one relevant
thing. He accused somebody and then
he says: ‘Although, he has managed to
get out from the CBI inquiry...”. In
the eyes of thig gentleman, nobody 1
honest. Everybody is...

SHR]I JYOTIRMOY BOSU: On a
point of order under Rule 376. (Inter.
ruptions). The Minister is misleading
the House. (Interruptions). The CBI
inquiry was done in a perfunctory
manner. This is the Committee’s
Report. I do not want to divulge here
what was in evidence,

MR. CHAIRMAN: It is not a point
of order. You may please continue,
Mr, Minister.

SHRI A. P. SHARMA: I know the
position of a Committee and the
Parliament, if not more than Mr,
Bosu, at least as much as he knowa.
Therefore, he should not expect me ta
say anything against the Parliamen-
tary Committée or Parliament. What
I have said is all about his own per-
sonal habits. I have read out the
point. Mr. Bosu has not made out any
point. He hag only read out from the
Report of the PUC, which hag already
been published and therefore, I do not
thihk that therg has be¢n any alegu-
tion. (Inttrmptfom,‘}. He hag sdid only
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one interesting thing. I will read out
that, Tn his letter, he hbs again said

that it has been explained. (Interrup-
tions),

MR. CHAIRMAN: It is not good,
Mr, Bosu, I think, Mr. Bosu will take
a correct positfon.

SHRI A. P. SHARMA: It hag been
explained by a person—I am not
naming the person—that it hag been
the practice whereby the executives
of Air India have availed of hospi-
tality from hotels and have claimed
ful] out-station allswances.

SHRI JYOTIRMOY BOSU: Can you
imagine that?

SHRI A. P. SHARMA: He should
have patience. What more does he
want? This explanation has been given
and it is for the Government, Depart-
ment to examine whether it is correct
or nof, whether it is right or wrong.
What is the allegation in this? There-
fore, I would say this much and I
would request Mr. Jyotirmoy Bosuy,
in the interest of service, in the inte-
rest of the fair name of India, not to
bring in  allegations ggainst indivi-
duals, against some officials of Air
India, thereby bringing a bad name to
our nationa] carrier which has earned
a good name throughout the world,
wherever Air India goes. (Interrup-
tions),

g WA 3| (HeRT)
aqmfa wgRg, faar w9 & s
FEE AR AT N 9T § A%
g8 &7 IEX QUT F@ & #IT
fraal &1 o9y AT F@ & 1 W
= "X frgaw Fad =it g7 &
T\ 9T FAM AqTEC |

SHRI A, P, SHARMA: I again sub-
mit that he has not made out any
new point. I would regquest Mr. Bosu
that egen if he wantg to make some
incorrect statement, if he wants to say
something wrong, please do no¢ say
in the House, gay outside so that the
peepleé can take care of dm.
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SHRI JYOTIRMOY BOSU: I .can
give in writing that I stand by it

THE MINISTER OF TFIN
(SHRI R. VENKATARAMAN)# Mr.
Chairman, Sir, if the House is réally
in a mood t© hear all the plaeid

. ékplanations which I am going to give,

I. mey say that the debate has been
useful in certain parts and some cons-
tructive suggestions have emanated.
Therefore, I ghall with these
things and then proceed to deal with
the individual points raised by hen.
members.

One of .the points which has been
raised by a number of hon. members
is the emphasis that should be givén
on slum clearance, On this there cart/
be no two opinions. The Governmen
is committed to giving the highest
priority for elum clearance gnd is
making adequate provision for the
same, But I must confess that the
problem is of such a magnitude that it
cannot be solved even during g Platy
period. It wil]l require cevera] Plans
to completely eradicate the slums. But
I will give some figures as to what we
are doing in this regard.

The erstwhile Plan provided Rs. 140
crores for clearance for the
period 197 3 and we are continuing
to honour the commitment in respect
of that. Besides, we have now started
re-vamping the Plan for the period
1980—85 and, in this, it has been the
objective of this Government  that
adequat.e,‘brovision chould be made. X
am not at liberty at this stage to dis-
close the figures because they are
tentative. But I do  recognise the
importance of slum clearance.

The problem is gomething like this.
There are gbout 10 million people
living in the/slums in cities which
have a population of about a million
each. The concentration varies from
place to place. My hon. friend, 8hri
Shamanna said that Bangalore hag got
a very heavy concentration of slums.
Ot the contrary, only 10 per cent of
the population/of Bangalbre is in
slunits &s against 87 pet cent in Kanpur,
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[Shri R. Venkataraman]
Therefore, the problem has to be
tackled on a national level. I assure
the House that this programme will
receive the highest priorijty.

The second impo aspect which

hag been dealt with by/a number of

hon. members ig the urbing trend
in prices. I will not be right or
cofrect if I pretended that the price
trend is really disturbing. In fact, it
is cauging great anxiety to us. But hon,
memberg would be aware that th

price trend ig not ong which is create

by anything one does in the previous
week. Actually, the economic forces
take more than a year or two to
exhibit themselves in the results and
in indices. It is past politics of a
Government that /have created this
very heavy pressure on prices. It is
in the same that I would like to
explain that during the period of com-
parative stability of priceg in 1975-76
that paved the way for comparative
stable prices in 1p77-78. It is the
policy of very heavy deficit financing
pursued by the previous Government
that hag indeed brought about this
very great pressure on prices and it

stil] continueg to exert its pressure.,

Therefore, to say that the 'prices have,
gone up in the last week and, there-
fore, you are responsible for the price
rise in the last week is to exhibit
ignorance of basic economics,

Now, I would go further and say /

what we want to do in this matter.
We have provided a numberfof incen-
tives for the purpose of Increasing
production in the country. In fact,
as I explained in my reply to the
debate, the inflationary gituation is
handled in two ways, one by restrict-
ing money supply and controlling
liquidity ,and the other by expanding
supplies jof goods and services so as to
absorb liquidity in the country. We
have attempted the second path of
trying to increase the supply of goods
and serviceg and, for that purpose, we
have given a large number of incen-
tives. It takes some time for/these
incentives t0. work and for production
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to be geared up on account of the
incentives given.

The hon, Members said that various
excise concessions which have been
given by'the Government have not
‘been reflected retail prices, 1
‘agree. In fact, we/ have no price
control now, It was my earnest hope
that the concessions in excise duty
that we gave would be passed on to
the consumer and at least some kind
of reduction would be noticeable in
essential commodities. Though there
have been some items in whicy’ the
reduction has been noticed as for
instance in non-essentia] items like
T.V. there has been a reduction of
Re, 200 in prices and in respect of
some engineering goods, there has
been some reduction in prices, in
respect of other important anq’essen-
tial items, there has been none. It
has not been passed on to the consu-
mer. The best policy that 3 Govern-
ment can follow is that of the carrot
and the stick. We have followed the
path of the carrot for a while. I am
afraid fif the market does not behave,
the policy of using the stick will have
to be used.

I do propose in consultation with my
colleague, the Civil Supplieg Minister
to see, as a first measure, whether the
wreladf shops should not be asked to
‘put lip notices of their stocks and the
retdil prices. This will be a first step
in making people know what stocks
are possessed by the retail shops and
what prices they are charging. It will
enable them to compare and if this
measure does not bring /abou¢ the
required results, then we may have
to adopt all other measures which will
have to be used for the purpose of
controlling prices. I am quite sure
that, the market will understand that
the Government is not going to take
things lying down and/that {f they
invite by their behaviour the use of
certain regulatory measures, they
have only to thank themselves for
what will come or what wil]l follow.
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Now, having dealt with the two
major subjects which have been
some
of the points made by individual Mem-
bers.

Shri Daga was very critical of a
number of things. In fact, it is custo-
mary for the opposition to open the
debate, and since the opposition Mem-
ber was not there, Mr, Daga perform-
ed this function. (;

AN HON. MEMBER: He
that role.

SHRI R. VENKATARAMAN: And

he earned your compliments also.

In matters relating to the economy
of the country, I personally do not
think that there is any division or
dichotomy belween the Government
and the Oppositioin, because, in my
opinion, both are interested in seeing
thatfthe economy improves and both
are interested in seeing that better
conditions prevail in the country.
Therefore, whether criticisms come
from my side or from your side, I am
prepared to give them the utmost con-
sideration and respect and see that the
good points raised either side re-
ceive the best attention.

One of the points that he has men-
tioned is that the non-plan expendi-
ture has been increasing. Apparent-
ly, he is under an impression that all
non-plan expenditure is administra-
tive expenditure. It is not so. What
is plan expenditure in/the previous
Plan becomes a non-plan expenditure
in the current plan. For instance, if
we spend an amount of money as plan
expenditure on education in the pre-
vious Plan, then in the current Plan

this becomes a non-plan expenditure
and in this Plap we give a%deditional
amount as plan expenditure for edu-
cation. Therefore, to think that gall
non-plan expenditure is administra-
tive expenditure and to say that the
administrative expenditure has, there-
fore, gone up sky-rocketing is to ig-
nore®* the real state of accounts of
Government.

fulfilled

The second point which he has/
raised js that there is a lot of income-
tax arrears. We are quite aware of
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this problem Actually we are try-
ing to increase the number of Appel-
late Assistant Commissioners who' will
be able to cope with the problem, A
number of Cases go/ the . Appel-
late Assistant Commissioner as’ well
as to the Tribunal and to the courts,
High Courts and Supreme Cour’t:
And what actually prevents a quick
disposal is the number of stay orders
that are issued by vgrious courts.
Once the stay order ig/issued, we are
unable to proceed with the matter and
the courts stay these proceedings for
a number of years, with the result
that the arrears accumulate. In any
event, as I said, we shall fry to im-
prove the situation b aving more
Appellate Assistanﬁmmissioners.
We are looking intd this question in
an earnest manner

Mr, Daga also mentioned about
drought in Rajasthan, and he hag said
that nothing has been done. He
comes from Rajasthan and should have
known betjer, because, in this very
year, 1980481, we have sgo far provid-
ed to Rajasthan Rs. 20 crores by way
of drought' relief assistance. Nobody
can say that the Government has not
come to the assistance of Rajasthan.
We have not in any way reduced the
assistance for drought relief/ because
wherever there has been drought, the
policy of accelerating the food-for-
work programme has been continued
and I have stated in my budget speech
itself that in some cases, we will not
only continue till' September, but even
continue this assistance, in/some cases,
for a longer period than that. There-
fore, I would like to remind him that
the criticism is not well informed.

+ SHRI SATISH AGARWAL (Jaipur):
You must have special consideration
for Rajasthan for two reasons: the
earlier Minister of State of your
Ministry comes from Rajasthan; an
Mr. Jagannath Pahadia, who was an
immediate deputy in your Ministry,
also comes from Rajasthan,

SHRI R. VENKATARAMAN: He has
already cashed in on that. I want to
tell my esteemed friend, Mr. Satish
Agarwal, that he hag already ed
in on that: he will know very .
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JYOTIRMOY BOSU: That
Tonk fsa place where the thug chief

(Karimnagar): Speak in
of the people.

SHRI R. VENKATARAMAN: My
friend, Mr. Bhim Singh also referred
to a number of points. One point was
that a number of people who go ab-
road and earn foreign exchange are
put to a lot of harassment when they
come back and the Customs authori-
tieg in various ports/are very harsh
on them, This is a complaint which
we have heard before also. One of
the difficulties ijs that many of these
people who come, come with a very
large amount of baggage. In fact, it
is not the usual practice in our/coun-
try to get all these things—sundry
things. They come with lock, stock
and barrel and they come back with
such a large number of things that
it is very difficult to clear them. If
they take somq{lgvice of the people
in our Embassiesfand Missions in the
area in which they are working before
they come, they may be able to dis-
card a number of things which are
useless and which they need not bring
here.. .

SHRI K, P. UNNTKRISHNAN: To

distribute tyﬂﬁir relattves here.
~

SHRI R. VENKATARAMAN: The
other point raised was that in some
cases they have been levied/ very
heavy taxes and t{hat as much as
Rs. 10,000 was charged by the Cus-
toms authorities. That is why I have
changed the law in the present Bud-
get. Till now if 3 person brought
goods upto Rs. 1000, it wag free of
tax. If he brought Rs, 2000 worth of
goods, he was liable to pay 120 per
cent' as tax on those goods and if he
brought more than that then he was
subject to penalties and then he was
subject to prosecution and so on. Now
we have changed the law in this Bud-
get and even if he brings goods worth
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more than Rs 3609, then he will pay
a higher duty of 320 per cent, but he
will not be harassed by way of prose-
cution, penalties, etc. This is the
change which we have made and 1
hope it will reduce any complaint of
harassment.

He also said that the agricultural
ceiling legislation has not worked
properly or has not been implemented
properly in the various States. This is
a statement with which nobody can
quarrel. Everybody knows that the
degree of implementation of the land
ceilings law varied from State to
State and in some States at least, they
do not have the heart tp implement
the legislation and, therefore, it has
been in different levels of implemen-
tation. As far ag the Centre is con-
cerned, we can only advise and we
have no direct powers in respect of
land ceiling legislation over the State:

The hon, Member also raised a very
important poing with regard ty the
persons discharged from the Services.
particularly, the JCOs and Jawans
who retire at a very young age and
in the prime of their lives. We are
aware of this problem and actually
for the rehabilitation of those people.
a number of vacancieg has been re-
served—for instance, in the public
sector, for JCOs—17-1/2 per cent of
the vacancies has been reserved and
for Jawans 27-1/2 per cent of the
vacancies are reserved. In govern-
ment alsp a certain percentage has
been reserved, We are also giving
them facilities for training in various
trades before they are discharged.
Banks have also been advised to give
facilities to new entrepreneurs so that
they can start an industry of their
own. I would not say that the pro-
blem has been solved, but, to a large
extent, I woulg say, it has been miti-
gated.

Mr., Goyal then dealt wtth~ gome
very important questions. I would
dea) only with gne or two points, He
mentioned about the very high price
of sugar and said that it does not
beneflf the growers.
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Sir, I have a complaint about the
sugar prices. 65 per cent of the total
sugar releases are through the fair-
price shops and at prices which are
the mast lowest in the world. We
supply 65 per cent of the releaseg at
Rs, 2.85 per kilo which you cannot
get anywhere in the world. The
other 835 per cent you get at Rs. 7/-
a kilo or so. May be, everybody pays
Rs. 10/- a kilo. Even at Rs. 10/-
many people buy. All the time only
that part of the sugar, the open mar-
ket sugar, is given for the people who
do the mithai business or those who
are rich and who can afford to spend
more on sugar. We are giving that
to them. (Interruptions)

SHRI JYOTIRMOY BOSU: You
wil] kindly see that the people will
judge you.

SHRI R. VENKATARAMAN: Our
commitment is to the masses. To
them we give 4 kg in urban areas
and one kilo in the rural areas. (In-
terruptions).

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): What about rural
areas.... (Interruptions)

SHRI R, VENKATARAMAN: I am
quite capable {0 take cule of myself
I do not want any assistance from
anybody. Sir, I will repeat my point.
The Commitment of my party is to
the masses. And it is to them that
we have agreed to supply sugar at
the controlled and at lower price.
We are doing ijt; to-day, 65 per cent
of the sugar releases are at Rs. 2.85
per kilo (Interruptions)

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): You
can distribute that within your State,
the sugar that is being given to your
State.

SHR] R. VENKATARAMAN: Mr.
Chairman, I want to take time on this
‘hecause the people who pretend to be
the champions of the poor are now
pleading for the richer, the upper
clagses.
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SHRI NIREN GHOSH: Also see
how much of sugar you export,

SHRI R. VENKATARAMAN: Sir,
the persons who live in an urban area
get about 4 kilos of sugar; he gets it
at Rs. 2.85 a kilo per head.

SHRI RAMAVATAR SHASTRI: Not
per head. (Interruptions).

SHRI JYOTIRMOY BOSU: Mr.
Venkataraman, you do not know it.
(Interruptions)

SHRI R. VENKATARAMAN: 1
accept Mr, Agarwal’s plea. Even if
it is 400 grammes only, the amount
which you are paying per kilo of
sugar is only Rs. 2.85. (Interruptions)
What we have said is that the distri-
bution of sugar at this level ig 35 per
cent to be sold at a higher price so
that they can make up the lower.
price at which we are procuring and
selling the sugar to the people. This
dual pricing system implies that for
the weaker sections of the society,
sugar or any other commodity will be
given at lower prices and the person
who produces the commodity will be
allowed to recoup the difference by
selling the same at a higher price.
(Interruptions) Your criticism
amounts to saying that you supply
sugar at subsidised price and give
free to ys, then you would come and
say ‘you supply petrol at subsidised
price’.. But you do not understand
that when you make such a demand,
going tp cast this burden on those
who do not consume and not the man
who consumes it. So the general
community cannot be asked to pay
for what one person consumes. There-
fore let us wunderstand this very
clearly. If a person goes to a hotlel
and eats he must pay for it. If he
buys a cloth he must pay for it. If
he travels he mugt pay for it If he
eats sugar he must pay for it. But
the genera] community cannot be
asked g pay for the travel of some
person.



10.58 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

One person cannot be asked to pay
for the higher consumption of sugar
of another person. Out of 60 lakh
tonnes, 40 lakhs tonnes of sugar are
being distributed at Rs. 2.85. The
other thing is only 20 lakh tonnes.
How can you say that the average
price of sugar js 12 rupees and 8
rupees? All the newspapers play up;
they say, sugar is selling at 8 rupees
and 10 rupees. What is more, they
are buying at Rs. 2.85 and then writ-
.ing that it ig selling at 10 rupees.
They are buying only at Rs, 2.85 and
they are propagating that it is selling
at Rs. 10. This is what happens. .

(Interruptions)

MR. DEPUTY-SPEAKER: One by
one. One Member at a time. He will
reply.

(Interruptions)

SHRI C. M. STEPHEN: After all
there must be some norm. Is it to be
, treated like this? 1Is there going to
be a dialogue? He is making a point.
Is there going to be a dialogue?

(Interruptions)

MR. DEPUTY-SPEAKER: Now,
order please. You have had your
own say. The Minister js making a
speech. You should hear the Minis-
ter. ILet him reply. You have al-
ready stated your own point of view
Now should not the Government state
their point of view.

SHRI R, VENKATARAMAN. Mr.
Deputy-Speaker, Sir, I am enjoying
this because I know it hurts and truth
hurts. I am glad that 1 have made
this point go home to them and there-
fore it is that they are protesting.

MR. DEPUTY-SPEAKER: Mr, Min-
ister, it is sugar complaint; therefore
you must answer.

SHRI R. VENKATARAMAN: They
must go to a doctor, they must not
come to me. ..

SHRI JYOTIRMOY BOSU: You
;aoecome more unpopular; please don’t

it.

17.00 hrs.
SHRI R. VENKATARAMAN: In that

case you should be happy; then, why
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are you angry? If that is true you
should be happy, but now you are all
very angry.

Mr. Banatwalla had g number of
points about Kerala. The first point
is that inter-State wage disparity is
hurting industries in Kerala, My
answer is this, Kerala State should
enter into dialogue with the neigh-
bouring States and then try to solve
this problem because Government of
India cannot do anything in this mat-
ter. I have myself been a member of
the Cabinet of the Tamilnadu Gov-
ernment and I am the person who
introduced the Bidi labour Bill there
and got the Bill passed. At that time,
Kerala did not have the oil and that
was transported from Tamil Nadu to
Kerala. I had to go to Kerala and
then discuss with them the wage
arrangements and asked them to fol-
low Tamil Nadu in certain respects.
Similarly, I would say that in respect
of both handloom ang Bidi, it would
be appropriate for Shri Banalwalla to
ask the State Government to go and
have a dia'ng ;e with the State con-
cerned.

The next point that he made is abtout
the floo': in Kerala, In fact, Shri
Banatwaila with other Kecrala mem-
bers came and saw me also. Shri
Banatwalla should know that there is
a well laid dowp procedure for this.
Whenever there ig flood, or drought.
the State Government sends its report
on the extent of damage to the Cen-
tre A team from the Centre goes
and makes an assessment of the dam-
age They make an interim report in
which they say that the damage would
be likely to be of the order of this
much, then they make a final report
also. According to the recommenda-
tions of the Finance Commission, the
advances are made and these advances
are given ag advance plan allocation.
We are following only the procedures
which have been already well laid
down for the purpose of ‘meeting
situations like this.

He also referred to a matter of great
interest to both the users and myself
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and that is about the extra-depari-
menta] staff. I would like to remind
Shri Banatwalla that I have been the
President of the Extra-Departmental
Staff Association at one time. The
principle on which they are given
Jower wages than full-time employees
is that they are part-time employees
and they also engage in some other
work.

SHRI K. P, UNNIKRISHNAN: Part-
time employees, but working full time,

SHRI R. VENKATARAMAN: Then,
it is 3 demand, but this is not the
situation. The position is that they
have some other occupalion gnd for
attending to thig postal work, they
are given an allowance which varies
from Rs. 93/- to Rs. 192/- as the case
may be. Therefore, if Shri Banat-
walla says that this is exploitation, L
would request him to reserve such
harsh language for causes more
worthy than this.

SHRI K. P UNNIKRISHNAN: You
are saying that it is not a worthy
cause.

MR, DEPUTY-SPEAKER: He might
have said that because a trade union
leader is the Minister.

SHRI C. M. STEPHEN: This is
worthy enough, there are worthier
causes also.

SHRI R. VENKATARAMAN: I said
‘More worthy’.

Now, Shri Jyotirmoy Bosu cannot
speak without creating commotion. If
he must speak, there must be some-
thing which must set the whole of
Yamuna on flames. So far as the
point about the Air India is concern-
ed, there is a report of the Public
Undertakings Committee.

SHRI JYOTIRMOY BOSU:
report, but reports,

SHR.I R. VENKATARAMAN: No
less a person than the Chairman of
the Air India at that time had come
forward with certain contradictions.

SHRI JYOTIRMOY BOSU: He was
not Chairman, Air India, at that time.

Not a
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SHRI R. VENKATARAMAN: I am
referring to the perioq concerned in
the report. How can he deny some-
thing if he is not concerned? He was
then the Chairman. And as Chairman,
he is entitled to equal right. He has
completely denied that. Thereiore,
what we have before in the House is
an allegation and g denial. Now,
nobody can say that the allegations
are proved.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. As regards the
Financial Committee's Reports, there
is no rule, no convention by which
the remarks or observations of the
post-mortem can be done by the re-
marks which the Minister has chosen
to say in his wisdom. These should
be expunged. He has no right to do
that. Financial Committee Reports
are not open to criticism by Ministers
or any individual members in this
House. It is a report “which is con-
senteq and agreed upon by 22 Mem-
bers of the Public Undertakings,
Committee—seven Members from the
Upper House and 15 from this House.

Therefore, Shri J. R. D. Tata made
a press statement for which he has
been hauled up before the Privileges
Committee. And he is equating
Mr. J. R. D. Tata’s statement with
the Committee’s report. It is regret-
table and unbecoming of you, Mr.
Venkataraman.

SHRI R VENKATARAMAN: 1
thank you for your compliments. But,
I respectfully submit (Inter-
ruptions).

PROF. N. G. RANGA (Guntur):
Mr. Chairman, I wag also the Chair-
man of the Public Accounts Com-
mittee. The general convention is
that Government generally accepts
the reports of these Committees and
they implement most of their recom-
mendations. But it does not mean—
it is never understood like that—that
everyone of the recommendations that
this Committee makes has got to be
accepted by the Government.

SHRI JYOTIRMOY BOSU: Sir on
a point of order.
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MR. DEPUTY-SPEAKER: You
have already made your point. Let
the Minister reply to your first point.

SHRI JYOTIRMOY BOSU: Sir, he
is confused. Mr. Venkataraman,
these are not accusations; these are
what have been recorded in the re-
port based on oral and written evi-
dences. Recommendationg o the
Committee are based on them. They
may accept the recommendations or
they may not accept them at all. The
narrative part of the report is based
on evidences and Shri Venkataraman
has no right to cast any aspersion on
the narrative part of the report. I
am a little surprised. I never expect-
ed this from him.

SHRI R. VENKATARAMAN: 1
‘have not cast any aspersion.

SHRI JYOTIRMOY BOSU: We
have regard for Mr. Venkataraman.
I do not expect this from you.

SHRI R. VENKATARAMAN: 1
'speak English and I hope they under-
stand this, I statedq that there are
certain portiong in the report that
have been denied by other persons.
80, there are two versions; govern-
ment have not yet come to any con-
clusions on these. Mr. Bosu is
always a Jack in the box before I
can say anything.

SHRI JYOTIRMOY BOSU: It has
been narrated in the report. He
cannot do that. I am surprised at
this.

MR. DEPUTY-SPEAKER: He has
not said like that,

SHRI R. VENKATARAMAN. I did
not say anything. I only said that
there are two versions. Only certain
thingg are stated... (Interruptions).

SHRI JYOTIRMOY BOSU: You
may or may not accept the recom-
mendations of the report.

SHRI R. VENKATARAMAN: There
is a denial not by a passer-by but by
a person who was the Chairman of
Air-India at that time. Therefore, I
said there are twO versions now.

(No. 8) Bill, 1980 330

SHRI JYOTIRMOY BOSU: We
had not been criticised . .. (Infer-
ruptions),

SHRI K. P. UNNIKRISHNAN:
This is an extraordinary thing that
the Minister is equating the report
of the Committee and accepted by the
House with the statement of Shri
J. R. D. Tata.

SHRI JYOTIRMOY BOSU: You
spoke English. We did not under-
stand that.

SHRI R. VENKATARAMAN.: Sir,
when certain charges or allegations
of the kind are made and that per-
son against whom the charges are
made denies them until Government
comes to the conclusion . .. (Inter-

ruptions).

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. To the best of my
knowledge, I recollect that no charge
was made against Mr. Tata but it
was made on the working of the
Air-India, against certain officials,
Mr. Venkataraman. I am surprised at
this. He is casting aspersion on what
has been established before the
Committee, through oral and writ-
ten evidences. Government may
or may not accept the recommenda-
tions. But the Minister has no right
to cast any aspersion.

MR. DEPUTY-SPEAKER: What
the Minister said was that he had not
supported anybody. Thig is what I
understand.

SHRI JYOTIRMOY BOSU: You
have to understand my rotten Indian
English.

SHRI R. VENKATARAMAN: You
may have been educated in—England.
I am a person who had been edu-
cated earlier in India. The point
really is that Government have not
taken any decision on this and there-
fore one should not treat it ag a
conclusion, as something which is
binding on the Government. That is
all I have got to say.
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SHRI JYOTIRMOY BOSU: It
cannot apply to the narrative part
the narrative part is based on evi-
dence; the recommendation is
different . . . (Interruptions).

MR. DEPUTY-SPEAKER: No dis-
cussion on this point; you go to the
next point.

SHRI K. P. UNNIKRISHNA: It is
not a matter between Mr, Jyotirmoy
Bosu and Mr, Venkataraman: it is a
matter of prestige to the whole
House.

SHRI JYOTIRMOY BOSU: Tke
evidence part, the narrative part, he
cannot talk about it like that. Is he
holding 3 brief for J. R. D. Tata? He
should be hauled up before the
Privileges Committee,

SHRI R. VENKATARAMAN: I am
really surprised at the exhibition of
temper by my hon. friend.

SHRI HARINATHA MISRA (Dar-
bhanga): Since a réference has becn
made to the Privileges Committee of
which I happen to be the Chairman,
I would respectfully submit that Mr.
Jyotirmoy Bosu or for that matter
anyone else has no business to refer
to what is going on before the Com-
mittee of Privileges.. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I have
not cast any aspersions on the Privi-
leges Committec. (Interruptions)
1 have not commented on what you
are doing inside the Privilege Com-
mittee.

SHRI HARINATHA MISRA. I will
finish within one minute. I would
respectfully submit that so long as
the Committee fs seized of the
matter—and the Committee wil} cer-
tainly submit its report—it is no-
body’s business to refer to the Com-
mittee, what its finding will be, who
is being hauled up and who is not

being hauled up. It should not be
referred to at all

SHRI R. VENKATARAMAN: Mr.
Bosu referred to gome refund of

1621 LS—11,
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certain amount, I do not remember
to have passed any_such order., I
would request him. because in Gov-
ernment orders are passed at different

levels and I woulq like him to put a
question,

SHRI JYOTIRMOY BOSU: Will
you accept a short notice question?

SHRI R. VENKATARAMAN: No?
I am busy . . .

SHT_?.I JYOTIRMOY BOSU: No
time is Jeft for a question in this
session.

SHRI R. VENRATARAMAN: We
are sitting till the 15th of August and

you have enough time. I am gur-
prised at this: this ig all gimicks.
(Interruptions). The rule that sil-

ence is consent does not apply to me
because I do not reply to many
things that are being said.

The other point he said was that
there was an aircraft. Even about
that if he puts a question, I will
collect all the information.

SHRI JYOTIRMOY BOSU: S. A. II
Aircraft. What customs did you col-
lect? (Interruptions),

SHRI JYOTIRMOY BOSU:
do the job for you.

I will

SHRI R. VENKATARAMAN.: I am
making a very fair offer. Please
put a question. I will collect all
the information,

One thing, I can assure the House—
I will not hold back any informa-
tion. I will certainly place all the
information. If I am wrong, I will
be the first to admit that I am wrong
Therefore, you please put the
question? Now I come to the Ilast
point. Shri Shamanna raised a
point about the Vijaya Napar Steel

He said that no provision hag been
made. Actually we have made a
vrovision of Rs, 30 crores in this

Budget 1980-81 and a detailed pro-
ject report has been prepared. The
detaile§ project report is now
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[Shri R. Venkataraman]

before the Board of the Steel Au-
thority of India. Then he also men-
tioned about prohibition,

(Interruptions)

As regards prohibition, I must
make this point clear because it has
been raised by several people outside
ag well as here. Government have
said that they wil] meet 50 per cent
of the deficit which is created by
States going in for prohibition. I
would now appeal to the States to
have a thorough look at their own
finances and then take a decision
because the bulk of the States do not
have adequate resources now for a
large development programme and
since we want the development pro-
gramme to be put through in the
next Plan, it is upto the States. We
do not want to advise them in f{a-
vour or against. But we want them
to look into the problem from tte
‘point of view of their own resources
and take the decision. This iy my
appeal to them.

I thank the House once again for
the very .

SHRI RAMAVATAR SHASTRI: I
have a point to make.

MR. DEPUTY-SPEAKER: I am
not allowing. I shall now put the
motion for consideration. I am not
allowing anything. I shall
now put the motion for consideration.
I am not permitling you. I shall
now put the motion for consideration
to the vote of the House.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1980-81,
be taken into consideration.”

Those in favour may say ‘Aye’.

SEVERAL HON. MEMBERS:
Aye.
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MR. DEPUTY-SPEAKER:
against may say ‘No’.

Those

SOME HON. MEMBERS; No.

MR. DEPUTY-SPEAKER: I think
the Ayes have it, the Ayes have it,
and the motion ig adopted . . . Now

we shal] take clause by clause con-
sideration of the Bill.

SOME HON. MEMBERS: Noes
have it. Noes have it.

MR. DEPUTY-SPEAKER: Do you
want Division? Are you pressing for
Divisioan? Now I put again the
motion to the vote of the House and
yvou ask for Division.

SHRI SATISH AGARWAL: 1t is
on record—you have announced Noes
have it. Noes have it. That is all.
We do not want Division.

MR. DEFUTY-SPEAKER: No, no.
I said Ayes have it, Ayes have it.
Plecase see the records.

(Interruptions)

MR. DEPUTY-SPEAKER: There
is a record. It is very casy to creale
a confusion. Let ys sce the record. I
have said—Ayes have it, Ayes have
1. What is that?

(Interruptions)

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, even if you had
raid—Noes have it, we say—Ayes
have it and we will have the Division.

MER. DEPUTY-SPEAKER: All
right, do you want Division?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Let the
lobbieg be cleared—

I would request each Membe;- to
make sure that he js sitting in his
assigned seat. Each Member is re-
quested to take special care to record
his vote correctly as ‘Aye’ or ‘No' or
‘Abstention’ as the case may be, so
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that there is no occasion for making

corrections. !

I may briefly recall that as soon-as
the automatic vote recording eguip-
; ment is made active on announce-
ment by the Chaiy “Now Division”,
a gong sounds which is the signal to
the DMembers to cast their votes.
Each Member has to press the push
switch and then operate one of the
three push buttons that is, for ‘Aye’,
"‘No’ or ‘Abstention’, according to his
own choice. The push switch and
the push button must be kept pressed

Divigion No. 6]

Anand Singh, Shri

= Ankineedu, Shri M.
Anuragi, Shri Godil Prasaq
Arunachalam, Shri M.

’ Bairwa, Shri Banwari Lal
Bajpai, Dr. Rajendra Kumarj
Beleshwar Ram, Shri
Banatwalla, Shri G. M.
Bansi Lal, Shri
Barot, Shri Maganbhai
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bheekhabhai, Shri
Bhoye, shri Reshma Motiram
Birbal, Shri
Birender Singh Rao, Shri

* Chakradhari Singh, Shri

P Chandra Shekhar Singh, Shri

- Chavan, Shri S. B.

Dennis, Shri N.

Desai, Shri B, V.
Dhandapani, Shri C, T,
Faleiro, Shri Eduardo
Gaekwad, Shri R. P,
Gandhi, Shrimati Indira
Ghufran Azam, Shri
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Guisher Ahmed, Shri
Hembrom, Shri Seth
Jain, Shri Bhiku Ram
Jitendra Prasad, Shri
Kamal Nath, Shri

4 Kaushal, shri Jagan Nath

»  Krishan Dutt, Shri
Krishnan, Shri G. Y.
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simultaneously until the gong sounds
for the second time after 10 seconds.

King cooperation of Memberg
solicited.

The question is:

is

“That the Bill to authorise pavy-

ment and appropriataion of cer
sums irom and out of the Cons
dated Fund oi India for the =

n

vices of the financial year 1980-oi,

be taken into consideration.”
The Lok Sabha divided.

[17.28 hrs.

AYES

Kuchan, Shri Gangadhar S.
Laskar, Shri Nihar Ranjan
Mahabiy Prasad, Shri
IMahajan, Shri Y. S.

Mallu, Shri A. R.

IMiishra, Shri Ram Nagina
IMisra, Shri Harinathg

IMohiie, Shri Yashawantrao
Motilal Singh, Shri

Nehru Shri Arun Kumar
Netam, Shri Arvind

Panday, Shri Kedar

Pandey, Shri Krishng Chandra
Parashar, Prof, Narain Chand
Patel, Shri Ahmed Mohammed
Patel, Shri C. D,

Patel, Shri Uttamwshai H,
Patil, Shri A. T.

Pati], Shri Balasahep Vikhe
Patil, Shri Shivraj V,
Phulwariya, Shri Virda Ram
Pradhani, Shri K.

Pullaiah, Shri Darur

Qazi Saleem, Shri

Quadri, Shri S. T,

Ram, Shri Ramswaroop
Ramamurthy, Shri K,

Ran Vir Singh, Shri

Ranga, Prof. N. G.

Rao, Shri M. Satyanarayan
Rawat Shri Harish Chandra Singh
Reddi, Shri G. s,

Reddy, Shri K, Brahmanandg
Reddy, Shri K. Vijaya Bhaskara
Saminuddin, Shri

Satya Deg Singh, Prof,
Sebastian, Shri S. A. Doraj
Sethi, Shri Arjun
Shankaranand, Shri B.
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Shanmugam  Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shrl
Sidnal, Shri S. B.

Solanki, Shri Babu Lal
Sparrow, Shri R. S.
Stephen Shri C. M.
Suryawanshi, Shri Narsing
Tariq Anwar, Shri

NOES

Agarwal Shri Satish
Barman, Shri Palas

Basu, Shri Chitta

Bhim Singh  Shri
Dandavate, Prof, Madhu
Ghosh, Shri Niren

Goyal, Shri Krishna Kumar
Halder, Shri Krishna Chandra
Hannan Mol!lah Shri
Harikesh Bahadur, Shri
Kashyap, Shri Jaipa] Singh
Mandal, Shri Dhanik Lal
Manda], Shri Sanat Kumar

MR. DEPUTY-SPEAKER: Subject
to correction, the result* of the divi-
sion is: Ayes: 101; Noes: 25.

S T . eli— ] whdrv-. @
The motio"r?'was adopted.

MR. DEPUTY-SPEAKER. Now,
we take up clause by clause consi-
deration. There is no amendment to
c]auses 2 to 4, The question is:

=3 v a - E  at APy - ——— -

“That clauses 2 to 4 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill,
The schedule was added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

*The following Members also re-
corded their votes for Ayes: Shri
V. N. Gadgil, Shri M. V. chandra-
shekhara Murthy, Shri Digvijay Sinh,
Shri Mohammad Asrar Ahmad, Shri
Muldevji M. Odedra, Shri Hiralal R.
Parmar Shri Rameshwar Nikhra,
Shri V: dhi chander Jain and Shri
Subhas’t Chandra Yadav.
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Tayyab Hussain, Shri
Thorat, Shri Bhausaheb
Thungon, Shri P, K.
Varma, Shri Jai Ram
Veerbhadra Singh, Shrj
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vyas, Shri Giridhari La]
Wagh, Dr, Pratap

Zainu] Basher, Shri

Mehta, Prof, Ajit Kumar
Mhalgi, Shri R. K,
Mukherjee, Shri Samar
Muzaffar Hussain, Shri Syed
Roy, shri A, K.

Roy Pradhan, Shri Amar
Saini, Shri Manohar La]
Shastri, Shri Ramavatar
Tirkey  Shri Piug

Trilok Chandra, Shri
Unnikrishnan, Shri K, P.
Varma, Shri Ravindra

SHRI R. VENKATARAMAN: I beg
to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”
The motion was adopted.

17.32 hrs.
FINANCE (NO. 2) BILL, 1980

MR. DEPUTY-SPEAKER. Now,
we take up Finance (No. 2) Bi]] for
consideration apg passing. \LQ

THE MINISTER OF FINANCE
(SHRI R. VENKATARAM ¢
beg to move:* '

“That the Bill to give effect to
the financial proposalg of the Cent-
ra] Government for the financial

*Moved with the recommendation
of the President.



